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Joint Committee Inspection Report in the matter of
‘Devis Surqgico Vs State of Madhya Pradesh & Ors.’

Hon’ble NGT (CZ), Bhopal vide order dated 01.05.2024 in O.A. No.
102/2024 “Devis Surgico Vs State of Madhya Pradesh & Ors’ directed under Para
1,2,5and6 as:-

1. The grievance of the applicant is noncompliance of the Bio Medical
Waste Management Rules, 2016 as amended by second amendment Rules
2019 by respondent no. 3 and the applicant has filed this application with the
prayer to direct the respondent no. 1 and 2 to ensure the compliance of consent
cum authorization conditions issued to non-applicant no.3 in case of violating
the conditions according to rules.

2. A substantial issue of environment has been raised. Issue notice to
the respondents. Returnable within four weeks.

5. We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:-

(i)  One representative from the Central Pollution Control Board.

(i)  One representative from the Collector, Gwalior (M.P.)

(ili)  One Representative of Member Secretary, State Pollution Control
Board, (M.P.)

6. The Committee is directed to visit the place and submit the factual
and action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

In view of the above directions M/s V.N.S. Solution, Industrial Area
Malanpur-Ghirongi, District Bhind which is functioning as Common
Biomedical Waste Treatment Facility (CBWTF) has been visited by the joint
committee on 5" July, 2024 to assess the factual status of allegations made by
the petitioner, compliance status of Bio-medical Waste Management, Rules
2016 and Guidelines issued in this regard from time to time. The joint
committee comprised of the following officers:

1. Dr. Anoop Chaturvedi, Scientist ‘B’, CPCB, Bhopal
2. Shri Naresh Chand Gupta, Deputy Collector, Gwalior
3. Shri R. R. Singh Sengar Regional Officer MPPCB, Gwalior
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Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference (ToR) to the Joint Committee referred therein the
Order dated 01.05.2024 of Hon’ble NGT in the above matter inter-alia include
the following:

1. Committee shall visit the site, collect relevant information and submit a
factual report before Central Zonal Bench at Bhopal.

2. To assess the alleged violations of Bio-medical Waste Management Rules,
2016 as mentioned in petition, if any on the said area.

In compliance of the above direction, the joint committee visited area
under question in Bhind district, on 05.07.2024 to assess the factual status of
allegation made in petition and present compliance status.

To find out facts as well as to know the extent of problem, the committee
visited the Common Biomedical Waste Treatment Facility (CBWTF) located at
Malanpur-Ghirongi Industrial area and nearby area. During visit owner of
CBWTF Shri Anil Sharma was present and informed about present waste
management practice and status of legal compliance. Other officials from
Regional Office, M. P. Pollution Control Board, Gwalior Shri P.R.S. Chauhan
(Junior Scientist) and Ms. Ragini Yadav (Sub-Engineer) were also present with
Joint Committee Members.

To find out the probable and prominent source of the pollutants, the
committee carried out the source emissions and collected the water sample from
ETP outlet for analysis. The main contentions of the petitioner are violation of
BMWM, Rules 2016 and authorization conditions.

To ascertain the compliance status of CBWTF w.r.t. BMWM Rules, 2016
following points of verification were decided by the committee: -

1. Is Facility having proper infrastructure and capable for treatment and
handling of Bio-Medical Waste.

2. Is Facility has obtained legal permissions for its operation i.e. consent,
authorisation, EC etc.

3. Is facility collecting the waste from the member HCFs of M/s Devis
Surgico.

4. Other issues i.e., Vaccination of workers, record keeping of waste, CEMS
installation and calibration, TSDF membership etc.
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During the visit the team also interacted with CBWTF staff that are
associated with waste management and helpers to find out the awareness level
and subject knowledge of work assigned, and also tried to fetch out any other
information which is related to this matter.

During visit geographical coordinates, photographs and other relevant
information were also collected which are incorporated in the report. Photographs
taken during visit are enclosed as Annexure-CL1.

About the CBWTF

M/s V.N.S. Solutions, Bhind (MP) having valid consent and authorization
from MPPCB for its operation. The area allotted to this CBWTF for operating
BMW Management Services by MPPCB in District Datia and Sheopur. The
MPPCB order dated 15.06.2023 in this regard is enclosed as Annexure-C2. The
unit installed one incinerator of capacity 200 Kg/Hr with adequate Air pollution
control measures. The unit has provided Online Continues Emission Monitoring
System for measurement of pollutant emitting through the stack. The incinerator
has temperature control system for primary and secondary combustion chambers.
The unit has separate storage rooms for storage of yellow and red category BMW
and separate rooms for storage of incineration ash. For treatment of recyclable
BMW i.e. red category BMW the unit has Autoclaves of capacity 1200 Ltr./cycle
and one shredder of capacity 200 kg/Hr. For treatment of wastewater which is
generated from floor washing, vehicle washing etc. unit has provided 7.5 KLD
capacity effluent treatment plant (ETP). Treated effluent is reused for plantation
within the premises. As per annual report of 2023 (4.4.2023 to 31.12.2023) the
facility has 62 member HCFs out of which 47 are bedded HCFs and covering
2035 beds and 209 Kg BMW collected and treated per day on average basis. But
at present time total member HCFs are 83 out of which 55 are bedded HCFs and
covering 2351 beds and 417 Kg BMW collected and treated per day on average
basis.

The committee made the following observation during site visit on the
above mentioned issues:-

ISSUE 1- Is Facility having proper infrastructure and capable for
treatment and handling of Bio-Medical Waste.

1. The facility is located in Malanpur-Ghirongi, Industrial area in District Bhind
at 1.11 acre plot and as per guidelines more than 1.0 acre plot is required for
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2.

setting up the facility. Presently, the facility catering the services in Datia and
Sheopur district.
The unit has provided BMW treatment facilities inside a covered shed area.

The following treatment units were found installed in the plant premises:

¢ Incinerator 200 Kg/hr (M/s SK India Therm, Sonipat make)

e 01 Autoclave of (1200 Itr/Cycle).

e 01 Shredder of (200 Kg/hr).

e (1 Sharp pit with covered top.

e ETP of 7.5 KLD

e 03 Vehicles for waste collection and 01 as stand by with GPS
tracking system.

Bio-medical Waste Collection & Storage

1.

The facility has provided three vehicles for collection of waste from different
part of the area allotted and all the vehicles are GPS enabled and the facility
has also provided 01 standby vehicle also. The details of online GPS tracking
Is (URL: www.wheelseye.com I1D-9752394953). The vehicles have labeled
with the bio-hazard symbol (as per Schedule IV of the BMWM Rules) and
displayed the name, address etc.

To store the collected bio-medical waste, the facility provides four separate
rooms as per colour category. The size of each waste storage room is 10 ft. X
8 ft. which is quite adequate to store all wastes collected by CBWTF. In waste
storage room, waste was stacked with clear distinction as per color coding.
The storage rooms are properly ventilated, glazed tiles up to 4 feet height,
inside floor washing facility connected to ETP and free space to movement
has been provided by the facility.

One room 15 Ft X 12 Ft provided for treated waste mostly autoclaved plastic
for shredding. At the time of visit 250 to 300 kg plastic waste found stored.
Treated and shredded plastic is being sold to authorized recycler i.e. M/s R.S.
Enterprises, Hapur Haryana.

The CBWTF also provided bar coding facility for end to end tracking of
waste, however, it is still in initial stage of implementation.

As per the waste collection data of CBWTF it was observed that less quantity
of plastic waste reached for treatment hence the possibility of its pilferage
from the HCFs especially from government sector may not be ruled out.

To verify the above facts, log book of waste collection and machine running
log book have been verified and it was observed that on average basis 417 kg
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waste collected by the facility each day, in which 371 kg on average basis is
yellow category which has to be incinerate and remaining is recyclable and
other waste.

8. The facility has installed the GPS system in all the waste collection vehicles
and after verification of GPS data and running log book of the vehicles it
seems that waste is being collected. As informed by the facility representative
the vehicles collected waste every day from major generators and alternate
day from minor generators i.e. non-bedded HCFs but before 48 hours.

9. The facility has adopted bar code system for tracking of waste movement and
it was observed that less HCFs are adopting the bar code system and HCFs of
government sector located in rural areas are yet to adopt the bar code system.
As a sample bar code details of District Hospital Datia and bar code strips
used has been collected which is enclosed as Annexure-C3.

Bio-medical Waste Treatment system

10.1t was observed that unit have 200 kg/Hr static type double chamber
incinerator with 2 second residence time as per certificate provided by
manufacturer. Copy of the certificate provided by the manufacturer is
enclosed as Annexure-C4.

11.At the time of visit, the incinerator was found operational and equipped with
mechanical feeding system. It is partially operated with PLC system to control
operations and also fitted with sensors for real time monitoring data capturing
to send the data to MPPCB server.

12.The unit has installed 200 kg/Hr capacity incinerator for BMW destruction
and for disposal of 417 kg of waste maximum 4 Hr/day operation time is
required including warm-up time hence the present incinerator having
sufficient capacity to treat the waste. Hence no irregularity was observed
w.r.to capacity of incineration of waste.

13.The operation of incinerator and feeding of BMW process was observed by
the committee. The temperature in primary and secondary chambers was
found in the range of 814°C to 837°C and 1033°C to 1096° C respectively. The
minimum required temperature in primary and secondary chamber is 800°C
+ 50°C and 1050°C + 50°C as per the BMWM Rules, 2016.

14. During the visit the team also conducted the stack emission monitoring to
assess the performance of APCD and emission value are given in the table
below and monitoring report is enclosed as Annexure-C5 :
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S. | Location PM NOx Remarks

No. (mg/Nm?) | (mg/Nm?)

01 | Incinerator stack | 36.48 18.10 Ehmission values complying
— ) |

Standard limit 50 400 ® forms

All the emission results were found within the limit, as given in BMWM
Rules, 2016. Combustion efficiency was calculated during visit from live
CEMS data and observed values were CO; 4.7% and CO 0.00536% on the
basis of that combustion efficiency was calculated as 99.8% which is more
than 99% as given under Schedule-11 of BMWM Rules, 2016.

15.The unit has installed thermocouple at appropriate location i.e. in primary
chamber before admission of secondary air and in secondary chamber, at the
end of chamber or before admission of dilution medium to cool gas.

16.To control the Stack Emission from incinerator the unit has provided dry
scrubber-based emission control technology which is an advanced air
pollution control technology as compare to traditional wet scrubber. In
traditional wet scrubber technology waste water is generated as a resultant
which is requiring further treatment before any reuse. The present APCD
consist of cyclone separator, dry scrubber, gas cooler, multi-cyclone and bag
house followed by 30 meter high stack.

17.The unit has one pre-vacuum type autoclave and capacity is 1200 liter/batch.
The autoclave was found operational at the time of visit. At the time of visit
shredder of capacity 200 kg/Hr was found functional and was kept in process
room fixed on RCC foundation and a separate energy meter has been provided
for shredder. Manual log book for shredder operation was maintained.

18.The unit has also provided one pit made up of concrete with cover top. The
dimension of pit is 8ft. x 6ft. x 6 ft. for disposal of treated waste sharps and
needles.

Waste water Treatment system

19.The major source of waste water generation is floor, vehicle and equipment
washing for which the unit has provided 7.5 KL capacity ETP which
comprised of collection pit, chemical dosing tank, coagulation chamber,
primary settling tank, Pressure sand filter, Activated carbon filter and
disinfection system. The treated water is being reused in gardening and
washing purpose inside the plant premises hence ZLD status maintained. At
the time of visit, no outside discharge of waste water was observed.
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To assess the functional status of ETP water sample of ETP outlet has been
collected and analyzed in MPPCB, Laboratory Gwalior. The results of main
parameters of water analysis is given below and analysis report is enclosed as
Annexure-C6:

S. No. Location pH | TSS | COD |BOD | 0O&G

1. | 7.5 KLD ETP outlet 7.19 30 60 24 3
All the values given in mg/l except pH

On the basis of the above analysis results it can be concluded that none
of the parameter is showing abnormal values and waste water treatment
system was working satisfactorily during visit.

20. It was observed that the facility has provided vehicle washing platform near
ETP with impermeable surface and generated liquid effluent is being
conveyed and treated in an effluent treatment plant.

21.The unit has provided DG sets of 125 KVA for emergency operation of plant
and machinery in case of power supply failure.

22.In view of the above facts, it seems that the facility has required equipment
and sufficient infrastructure for disposal of presently collected BMW.

ISSUE 2 - Is Facility obtained legal permissions for its operation i.e.
consent, authorisation, EC, TSDF membership etc.

1. The facility has valid Consent and Authorization (No.AWHB-57944) up to
29.02.2028 which is enclosed as Annexure-C7.

2. The facility has obtained Environmental Clearance vide EC Identification No.
EC22B032MP123649, File No. 8636/2021, dated 17.08.2022 which is
enclosed as Annexure-C8.

3. The unit also obtained the membership of the TSDF, Pithampur for disposal
of incinerated ash which is enclosed as Annexure-C9.

ISSUE 3 - Is facility collecting the waste from the member HCFs of M/s
Devis Surgico.

1. M/s Devis Surgico, Antri, Gwalior alleged that M/s VNS Solution, I/A
Malanpur-Ghironghi, Bhind encroaching his jurisdiction and provided
membership to HCFs situated in Gwalior district. Regional Office, MPPCB,
Gwalior informed that M/s Devis Surgico has intimated Regional Office,
Gwalior by WhatsApp Message regarding unauthorized membership
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provided by M/s VNS Solution along with copy of membership certificate
provided to 03 number HCFs of Gwalior district. Regional Office, Gwalior
immediately issued letter to M/s VNS Solution on dated 25.01.2024 to verify
the membership certificate issued by them which were received to MPPCB
through M/s Devis Surgico, which is enclosed as Anneuxre-C10. But no
reply of letter submitted by M/s VNS Solution to MPPCB. Thereafter MPPCB
issued show cause notice to M/s VNS Solution on dated 20.03.2024, which is
enclosed as Annexure-C11l. M/s VNS Solution submitted the reply to
MPPCB on dated 28.03.2024 which is enclosed as Annexure-C12. M/s VNS
Solution mentioned in their reply that membership provided by them to only
those HCFs of Gwalior district, which were never the member of M/s Devis
Surgico. Thereafter M/s Devis Surgico again submitted a letter to MPPCB on
dated 04.04.2024 in which it is mentioned that M/s VNS Solution is
continuously approaching to HCFs of Gwalior district through M.P. Nursing
Home Association of Gwalior, which is enclosed as Annexure-C13.

. MPPCB has taken action against the 03 number HCFs of Gwalior district who
obtain membership of M/s VNS Solution. The status of action taken is as
below:

S. No. | Name of the HCF | Category | Action Taken by MPPCB

01 M/s Life long Bedded Closer direction issued on dated 14.05.2024
Hospital Hospital due to operation of HCF without consent and
Near Vishal Mega authorization of the Board and disposal of
Mart, Thatipur, BMW through unauthorized vendor. Closer
Gwalior direction copy is enclosed as Annexure-

C14.

02 M/s Biswas Bedded Closer direction issued on dated 14.05.2024
Multispecialty Hospital due to operation of HCF without consent and
Hospital, Laxmi authorization of the Board and disposal of
Vihar Colony BMW through unauthorized vendor. Closer
Badagaon, direction copy is enclosed as Annexure-
Gwalior C15.

03 M/s Kalyani Bedded Closer direction issued on dated 06.11.2023
Multispecialty Hospital due to operation of HCF without consent and
Hospital, Near authorization of the Board and disposal of
Bhagwati BMW by unauthorized manner. Closer
Marriage Garden direction copy is enclosed as Annexure-
Thatipur Gwalior C16.
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3. Shri Anil Sharma from M/s VNS Solution, Bhind informed joint committee
during visit that after the instruction of MPPCB they discontinued BMW
collection from HCFs of Gwalior district, however he told that M/s Devis
Surgico is not able to provide services to all HCFs of district Gwalior, so on
request of HCFs he had given the waste management services and
membership.

4. The CPCB guidelines for installation of new CBWTF as - SPCBs are required
to conduct GAP analysis with respect to coverage area of the BMW waste
generation and also projected over a period of mixed arrears, adequacy of
existing treatment capacity of CBWTF in each coverage area of radius 75 km.
In case, any coverage requires additional capacity, in such a case, action may
be initiated by the SPCB for allowing a new CBWTF in that locality without
interfering with the coverage area of the existing CBWTF and beds covered
by the existing CBWTF. In view of the above, it is clear that the guidelines are
exhaustive in nature for economical sustainability of any CBWTF.

However as per observations of the Tribunal in order dated
15.12.2022 in OA N0.900/2022, M/s Rainbow Environments Pvt. Ltd. vs.
State of Punjab & Ors. as follows:

8. In above background, guidelines on the subject are to be understood.
Object of guidelines being to ensure effective treatment of bio medical
waste for protection of environment and public health and not merely
to advance business interest of a Facility by creating monopoly, prime
concern is bridging of gap in compliance of norms for which free play
in joints has to be allowed to the statutory prescribed authority under
the BMW Rules to take effective measures for better compliance and
coverage, including availability of a Facility close to generation of
waste and efficiency of existing Facility. ...”

5. M/s Devis Surgico, Gwalior have total 18549 beds at present and collecting
the waste from Gwalior area only in 50 Km radius but on another side M/s
VNS Solution, Bhind at present have total 2351 beds and collecting the waste
from Datia and Sheopur districts which are located at approximately 80 km
and 240 km respectively from Malanpur plant location.

6. The committee also observed that it is the matter of area distribution and
mutual business competition between two CBWTFs.
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ISSUE 4 - Other issues i.e., Vaccination of workers, record keeping of
waste, CEMS installation and calibration, TSDF membership, Green belt
etc.

1. The facility has done all the necessary vaccination to staff engaged in waste
collection and treatment i.e. Tetanus Hepatitis-B and COVID.

2. The unit has installed temperature sensors in incinerator to measure real time
temperature in primary and secondary chamber. The OCEMS system is
having LED display and storage arrangement for all the data of primary and
secondary chamber including temperature.

3. The overall record keeping was found average and it need improvement
through digital type of proof rather than manual. Manual log book for
incinerator, autoclave, shredder and ETP operation were maintained,
however, as per norms PLC prints out or electronic tamper proof record is to
be maintained.

4. The unit has Authorization under HOWM Rules, 2016 and valid till
29.2.2028. The hazardous wastes generated from CBWTF are :

I. Ash from incinerator (Cat. 37.2) and Wastes or residues containing oil (5.2)
for disposal of it the unit has obtained the membership of TSDF,
Pithampur. Copy of the membership valid up to 31.3.2025 is enclosed as
Annexure-C9.

1i. Used oil (Cat. 5.1) is to be sold to re-processer authorized by SPCB.

5. The unit has provided separate room (20 ft. X 12 ft.) for storage of incinerator
ash adjacent to process area. During visit approximate 500 to 600 kg of ash
found stored.

6. The facility initiated the development of green belt at periphery of the plant
due to rocky strata survival rate of plants is very less.

7. As per the guideline of CPCB, the unit has installed OCEMS in incinerator
stack to monitor CO and CO,. Provision for monitoring of temperature in
primary and secondary chambers was also available. The unit has installed
M/s Vasthi make CEMS in the stack and also awarded AMC work to principal
supplier.

8. The OCEMS details of OCEMS as given below :

URL :http://esc.mp.gov.in/iogin
User name :VNSSOLUTION
Password :VVNSSolution@123
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9. The CEMS data available at MPPCB/CPCB website which was verified
during visit.

10. OCEMS data print out of the day of inspection for 24 Hour basis average is
already enclosed as Annexure-C17 with this report.

Others Issues:

1. As informed by facility operator in-spite of organizing awareness program
and personnel interaction with cleaning staff of HCFs, problem of waste
segregation at source is not solved. Even some of the HCFs are not willing to
give their generated wastes and also abstains from obtaining the membership
of CBWTF.

2. The facility made MoU with M/s J K Medical waste Chanderi, District Ashok
Nagar for disposal of waste during any breakdown which is enclosed as
Annexure-C18.

3. As per BMWM Rules, 2016 every municipal body is required to collect house
hold BMW from their jurisdiction & disposed it off through authorized
CBWTF of the area but municipal bodies are not serious about this concern.
As informed by CBWTF the status of membership obtained by Municipal
Bodies situated within Regional Office, MPPCB, Gwalior is as follows :

Name of | Authorized CBWTF | Municipal Bodies | Municipal Bodies not having
District having CBWTF CBWTF Membership
Membership
Gwalior M/s Devis Surgico None Gwalior, Dabra, Pichhore,
Bhitarwar,  Antri, Bilaua,
Mohna
Datia M/s VNS Solution Datia, Sewda, Badoni, Bhander
Indergarh
Sheopur M/s VNS Solution None Sheopur, Baroda, Vijaypur
Morena M/s JRR Waste None Morena, Joura, Kailaras,
Management Pvt. Sabalgarh, Banmore, Ambah,
Ltd. Porsa, Jhundpura
Bhind M/s JRR Waste Bhind, Gormi Gohad, Alampur, Phoop,
Management Pvt. Akoda, Lahar, Mehgaon,
Ltd. Daboh, Mau, Mihona, Raun,
Malanpur

Action Taken by MPPCB

MPPCB already issued notice to M/s VNS Solution and closer direction
to HCFs who obtained the membership of M/s VNS Solutions.
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Conclusion :

M/s VNS Solutions Bhind possess valid consent and authorization from
MPPCB for its operation and is established on 1.11 Acres of land. The Unit
has installed one incinerator of 200 kg/hr., autoclaves of 1200 Liter/Cycle and
one shredder of 200 kg/Hr. with one sharp pit. For treatment of wastewater,
the Unit has provided 7.5 KL/Day effluent treatment plant. The unit also have
3 vehicles which are enabled with GPS and also initiated the bar-coding
system. The installed capacity of incinerator is 4000 kg/day if operate on 20
Hr./day however it is being operate only at its 10% capacity and approx. 90%
capacity still remained. This indicates that the plant has a significant capacity
to handle more waste. Hence, presently unit have sufficient infrastructure to
treat the BMW as per quantity given in authorization.

To control the emission from the stacks, the unit has provided proper
APCD which is sufficient to control emission if operated properly and stack
emissions values were also found to be in desired limit.

The committee also consensuses that it is the matter of area distribution and
mutual business competition between two CBWTFs rather than any
environmental concern.

However, the committee recommended the following points for further
improvement in CBWTF operations.

Recommendation:-

On the basis of the monitoring and inspection conducted by Joint Committee
on 6™ July, 2024 the following recommendations may be communicated to
CBWTF for further improvement:

1. To provide BMW Management Services only to HCFs falling within
the area of authorization demarcated by MPPCB.

2. To provide all necessary help to State Government regarding
awareness, training and establishment of bar code system.

3. To inform the name of the HCFs in writing to MPPCB those who are
not giving their generated waste, have not obtained the membership and
not adopting the bar code system so far.

4. Proper record of ash generation and disposal should be maintained and
all the ash should be stored inside the room with proper locking

Joint inspection report in OA 102/2024 July 2024 Page 12



arrangement.

5. To organize more awareness activity and interaction with member
hospitals so that waste could be segregated properly at source.

6. The ULBs of the CBWTF jurisdiction may obtain the membership for
proper disposal of BMW generated from households and CBWTF may
facilitate the same.

Dr. Anoop Chaturvedi
Scientist ‘B’ Regional Directorate i, o x5 L)[\
CPCB, Bhopal CON 8
Naresh Chandra Gupta
Deputy Collector &
Gwalior 5
R. R. Singh Senger
Regional Officer —BL
M.P. Pollution Control Board, Gwalior R *:\"V
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Annexure-C1

Photograph of the committee visit

e &4 ’ &) GPS Map Camera
Checkin  Tilori, Madhya Pradesh, India
: -% Unnamed Road, Malanpur, Tilori, Madhya Pradesh 477117, India
Lat 26.344877°
Long 78.272511°

L. 05/07/24 12:41 PM GMT +05:30

Visit of committee at M/s VNS Solution, CBWTF

e

e =
Check In Tilori, Madhya Pradesh, India
N M Unnamed Road, Malanpur, Tilori, Madhya Pradesh 477117, India
I Lat 26.344962°
N Long 78.272372°
h 05/07/24 12:07 PM GMT +05:30

N &) 6Ps Map Camera
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View of incinerator with feeding system

View of Autoclave 1200 Ltr/Cycle
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View of Shredder

View of ETP 7.5 KLD
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View of vehicle washing area near ETP

View of CEMS installed

e 2024-07-05 12:99:07
(efe] CO;
(00496 % 0457 s
P-temp S-temp
08149 * 10254 *
SPM
00403

Temperature of incinerator
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View of waste storage area

View of ash storage area
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View of waste collection vehicle

»‘

pe

Tilori, Madhya Pradesh, India
Unnamed Road, Malanpur, Tilori, Madhya Pradesh 477117, India
o Lat 26.344851°

2 Long 78.27264°
05/07/24 12:31 PM GMT +05:30

Committee at ETP site

) 6PS Map Camera

19



- Anoexuye —C2

— .

- " Dy oo S b - . .
BN (n766) 2464428, 2466191 FAHTRT mppeb.anp.gov.in E-mail: bimwhonmppeb.email.com

wats 2 | 2 AfisewufeE 2023, sivarer, R | B-04-20252
| /1 BRITEY_SRLT //
e 9 Sce A9 Ao o Rifaw sl @ g wdere &g adene B

1o Ddeegdve @ S Rfsen sufdte wdee fower, 2016 & aredola it were foe

IRT B

L s R T e Saue wifh, @ @ o, d@eh vl R forer amdica
B53 o ) ai: S Sudiarer Feric UV UTeN[gel Whegiel Iuiere, Al @i ud o
St F o Wit 31 San, el v REordch fer feehfra B s #

2. ol Avauy. deges, fivs @ fen wa iy frer amdfea f6d o &1 s
Sorel Sfrw oRfE, ooy @ gd d omd R o witer W efa vd 9agR oI
frenifa fe od &

s, arrd SdeePve (el TmeR) eibegr @ aviieg? fom smdied Rser o B
s ol wm e, Rt @ oqd #F oomd fed e wider ¥ aRiegR e
farenfuer e smar 2

sRiaaTaaR Sa s sl @ pandl e, UiEEd, SUAR pa fersaree
gifvaa aea ¥q Rei® 01/06/2023 & W 3 wria Ddsegdvs @ orRigs TR

Zom -

Ezics Al dus @l ame amdfea foret 1

1. |3l sonde Swolierad, SERgR SEeqT Ud el _

T eiede sedeeer wiofero, ek gy Ud asarel
e SverdIe? Helolde UUS UlcwgQlel degiedl | kel Ud e
aprafYers, ween 1
4. |oad vaul. O dkea dwe sl gIEelet, SieUyR Ud FeIT |
Dreear, Iofn ;
5. I Ay Foiw, APR @alE, MO Ud B9
6. FeR]  Sfaw ikl sIfeER FerTferare "
ol BeTeReieeT UicaRlel BIuier, ATBR MeR, T, B, BePMEE, ke ud
: _ aiTaret .

8. o S Sieee e Snionie TueeH, | sreideor, I, Ragd, e,

2f9TTepeTaTe ' vd Emaoe

9, TG ardl ewd A HeloRie e, TACTH, HeediZ Ud ol

aeid

10. | 9wl @ur dwed, et Siaelt, #vec, dcirare, ewedigl ud

fEoard _|

hingierterBAW 3007 / \\\ /
l




‘“{ﬂl‘@? qafaRer URWR, §-5 WaeR, a1 piel, AITE—462016
B, B

GYNIY (0755)-2464428, 2466131 Jgerde: mppeh.mp.gov.in E-mail: bmwhomppeb.gmail.com

S ST e sersteie wiofero, {48 )ﬁcfs Td e
o dluwecy, e, W giTaTet

e e e e = : i
T8 =vEdl dIT SleleHiT q0feT0, USRI | ST Ud TR

PR = e nl s T R Zosal
| s gal dewie L, oot
o [Sray ae femn ddsegi®, ek
T [ @uaua. arege, fHe
o e T e 3w deweie manr, fa
1o, | oad Adisagun el URIeR)

TRITETE ' J

B ERIRENES
R
N
(I g
gfafal -

| o, 3ROt UOTHd, Janeraretd, e Jars, wedt Ao, JAgs 9de,
s (@) @ iR gaend | '

. srareres, TRt Ren, e, fafde forem, wodt siforer, wagel #ad,
srer (@) @ 3R Feend |

s

s e el sftrEE @ 3N e f ud Briw ¥ R swimagER o e
srafdre o wendt wae gRifaa avd |
4. T Dde=dus Jarern B 3iy wmemedl wd urerEd |

EAY
f Yt
|r \\{./'/
L

21



VNS SOLUTION
240, JIWAJI NAGAR, GWALIOR - 474011, M.P., INDIA.
Phone: +91 9752394953 Mobile: +91 9752394953

¥

QY
Annexure-C3 ... vnssolution@gmail.com Webs: https://vns.cbwtf.in 9
Bio Medical Waste Collection Record VNS SOLUTION
ICF Name :  DISTRICT HOSPITAL DATIA (CIVIL SURGEON) (DTA-00021)
ICF Address : DISTRICT HOSPITAL DATIA
uration: 01-Jun-2024 to 30-Jun-2024 Bed No: 350
Collection Challan No. Yellow Red Blue White Yellow C Total
comne [ [ e [ o [ T [ e [ o
03-Jun-2024 | 10640021 | 1 | 25000 1 | 15000 | 1 | 20000 | © 0.000 o | 0.000 3 | 60.000
05-Jun-2024 | 1064-0023 | 1 | 18000 | 1 | 10000 | 1 | 10.000 | © 0.000 o | o.000 3 | 38.000
07-Jun-2024 | 10640025 | 1 | 20000 1 | 11000 | 1 | 10000 [ © 0.000 0o | 0.000 3 | 41.000
08-Jun-2024 | 1064-0026 | 1 | 10.000 | 1 | 4.000 1 | 10,000 | © 0.000 0 | 0.000 3 | 24.000
10-Jun-2024 | 1064-0027 | 1 | 20000 | 1 | 10000 | 1 | 10000 | © 0.000 o | 0.000 3 | 40.000
12-Jun-2024 | 10640028 | 1 | 35000| 1 | 15000 | 1 | 15000 | © 0.000 0 | 0.000 3 | 65.000
14-Jun-2024 | 106-4-0029 | 1 | 20000 1 | 10000 | 1 | 10000 | © 0.000 0 | 0.000 3 | 40.000
15-Jun-2024 | 10640030 | 1 | 15000 | 1 | 8.000 1 | 10000 | © 0.000 0o | 0.000 3 | 33.000
17-Jun-2024 | 1064-0031 | 1 | 20.000 | 1 7.000 1 | 10000 | © 0.000 0 | 0.000 3 | 37.000
19-Jun-2024 | 10640032 | 1 | 22000 1 | 10000 | 1 | 10000 | © 0.000 0 | 0.000 3 | 42000
21-Jun-2024 | 1064-0033 | 1 | 10.000 | 1 5000 | 1 | 10,000 | © 0.000 0 | 0.000 3 | 25.000
24-Jun-2024 | 106-4-0034 | 1 | 35000| 1 | 10000 | 1 | 15000 | © 0.000 0 | 0.000 3 | 60.000
26-Jun-2024 | 106-4-0035 | 1 | 18.000 | 1 8.000 1 | 10000 | © 0.000 0 | 0.000 3 | 36.000
28-Jun-2024 | 106-9-0001 | 2 | 15.000 | 2 | 10000 | 2 | 10000 | © 0.000 0o | 0.000 6 | 35.000
29-Jun-2024 | 106-9-0002 | 6 | 35.000| 1 3000 | 3 | 16.000 | 1 3.000 0| oooo | 11| 57.000
TOTAL 21 | 318000| 16 | 136.000 | 18 | 176.000 | 1 56 | 633.000

NS Solution

* k%

This is a computer generated report dose not require any signature.

* %k Xk
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i MOBILE NO: 9306854010,96 7103064
Email:- skiniather m2020@gmail.com

EHEF Tw g e ey v i s i
oK INDIA THERM Arne Xune-CY
/ 40, f?f_f_f@, VILL J”EE_RL biEAR KARAN DHARMA KANTA, SONIPAT HARYANA 131009

Lk

TECHNICAL DATA SHEET ON BIO MEDICAL WASTE INCINERATOR

TV ~ —
"Name of Manufacturer M/S SK INDIA THERM ]
.-IrTv_a-' me of Common Bio medical Waste Treatment Facility | M/s VNS Solution - __ ]
;"_n]ﬁk@um Capacity of the Incinerator (in Kg/Hr) 200 Kg/h}m SRS ; o |
i F‘uESI:@EtTTf.E_Qf_E!B? gas at 1050°C | 2.11 seconds in secondary chamber
Flow of fuel gas through secondary Combustion [ 259 m¥s
* chamber {m3/sec} e e
" Volume of Secondary chamber {in m3) {agmd e

__THeEfnal Capacity of the Incinerator (in Million Kcal/hr) | 0.60 S e

For 5K Inida Therm

N E.5 INDIA THERL

S
P
Ay )
= e Pty

(Authorised Signatory)

|/_ )

hitps://fdmail.rediff.com/ajaxprism/doc2htmi?actualname=Letter.pdf&file_name=1711089017.5.12106871.3210.H.WVNhcm9glFNoY XJtYQBGd20610... 3/ 24
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s M.P.POLLUTION CONTROL BOARD
D.D. Nagar, Housing Board Colony, Gwalior (M.P.)
AIR MONITORING REPORT

REGIONAL LABORATORY Aoheyusxe —cs

REPORT NO. 93 (A)

NAME OF INDUSTRY- M/S_VNS SOLUTION COMMON BIO MEDICAL WASTE
TREATMENT PLANT , MALANPUR GHIRONGI , DIST- BHIND

1. DATE OF MONITORING |0 5 0 7 2 0 2 4
2.DATE OF ANALYSIS 0 5 0 7 2 0 2 4
3. SAMPLE COLLECTED BY: Shailesh Baraiya ( Sampler)
4. REFERENCE 7 o cicermunsersxnsansnanssrnbiiamssnsinmssbonnsennenss

5. STACK MONITORING RESULT : P.R.S Chauhan,Jr.Scientist, MPPCB,Gwalior
Shailesh Baraiya (Sampler)

A)
% Stack I INCINERATOR Stack
% Stack Il -------
Characteristics Unit Stack I Stack
1. Particulate matter PM Mg/NM* 36.48
2. Nitrogen oxide NO; Mg/NM? 18.10
3. Sulfur dioxide SO Mg/NM? -
4. Others Mg/NM? -
B) AMBIENT AIR MONITORING RESULT:
XA | Near Adminstration Building
% II  Near ETP Side, in plant premises
Parameters Unit (D (IT)
1. Repairable RSPM ng/ M3 58.38 71.45
Suspended Particulate
matter PMjo
2. Sulfur dioxide SO; ng/ M* 12.45 12.76
3. Nitrogen oxide NO; ng/ M3 19.68 19.95
4. Carbon Mono Oxide | CO ng/ M? - -
5. Others . ng/ M3 - -

1. Indicates that the values exceed the permissible limits Prescribed in Gazette
Notification Year 2009 .

S

S. Baraiya P.R.S.Chauhan
(Sampler) (Jr. Scientist)
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WATER ANALYSIS REPORT l [ REPORT NO.-295

REGIONAL LABORATORY
M.P.POLLUTION CONTROL BOARD
D.D. Nagar, Housing Board Colony, Gwalior (M.P.)

SAMPLE FROM:- M/S VNS Solution Pvt. Ltd. Malanpur dist. Bhind (m.p.)

OECRPTIONOFSARLE || oMECE | DIEQE [ BESE | couzoreonr | |
' ] ' ' P.R.S.Chauhan (r. w
Sc.) In Prensce of *
ETP Outlet 05/07/2024 05/07/2024 06/07/2024 Anoop chatuervedi
(CPCB)
| S.NO. | PARAMETERS ANALYSED UNIT ’ RESULT
1 | Temperature oC ' 2
2 |PH pH Unit 719
3 Appearance Pt co scale Clear
4 Colour Threshold No. colourless
5 Odour odourfree
6 Total Solids Mg/l 299
7 Total Dissolved Solids Mg/l 269
8 Suspended Solids Mg/l 30
9 Chloride (as Cl) Mg/l 51
10 | Biochemical Oxygen Demand (3days at 27 °C) Mg/I 24
11 Chemical Oxygen Demand Mg/l 60
12 | Oil & Grease Mg/l 3

Samplg Analyzed By

Arvind kumar
Chemist

Remark:’ Indicates that the values exceed the permissible limits.

P.R.S.CHauhan
(Jr.Scientist)




Consent Order M.P. Pollution Control Board
- E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Annexure-C7 Tele : 0755-2466191, Fax-0755-2463742
CCA-Fresh Validi
RED-SMALL W/A29/02 /fozsg alidity CONSENT NO: *** PCB ID: 142841
BMW: 29,/02/2028
Outward No:117791,04/04/2023 __ HoWM: 29/02/2028 Consent No:AWHB-57944

To, .
The Occupier,
_M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution,
Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area,
Tal . & Dist : Bhind (MP) - 477117
Subject: Grant of Consent to Operate-Fresh under section 25 of the Water (Prevention & Control of Pollution) Act, 1974, under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981, Authorization under Hazardous and other Waste
(Management & Transhoundary Movement) Rules, 2016 and Authorization under Bio-Medical Waste Management Rules,
2016.
Ref: Your Consent to Operate-Fresh Application Receipt No. 1260815 Dt. 17/02/2023 and last communication received on Dt.
28/02/2023.

With reference to your above application for Consent to Operate-Fresh has been considered under the aforesaid Acts and
existing rules therein. The M. P. Pollution Control Board has agreed to grant Air/water consent, BMW Authorization and HOWM
Authorization up to 29/02/2028, subject to the fulfillment of the terms & conditions incorporated in the CTE -54483 was issued vide
outward no 113818 dated 21/10/2021 and as enclosed with this letter.

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist : Bhind (MP) - 477117
b. The capital investment : Rs. 2.05 Crore
c. Activity Capacity:
Activity Equipment CCA Capacity
Common Bio-Medical Waste TreatmentFacility INCINERATOR 1 x 200 Kg/hour
AUTOCLAVE 1 x 200 Kg/hour
SHREDDER 1 x 200 Kg/hour
ETP 7.5 KLD
D.G. Set 125 KVA

Note:- 1. For any change in above CBWTF shall obtain fresh consent from the board.
2. As requested by the PP the Datia & Sheopur Districts are being allotted to this CBWTF.

The Validity of the consent is up to 29/02/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act By the order of Chairman, MPPCB
* Conditions under Hazardous Rules
* Conditions under BMW Rules

€ o inpiing i ETIE 1ONS W‘/@

e

—_—

Pigitally e ook, dondbaar CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #YXDM9J99A0

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 1 /2
10



Consent Order M.P. Pollution Control Board
- E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent shall not exceed 0.000 KL/day, and the daily quantity of sewage shall not exceed
7.100 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/1.

Suspended Solids Not exceed 100 mg/1. Chlorides Not exceed 1000 mg/I.

BOD ; Days 27°C Not exceed 30 mgl/l. Bio Assay Test Bio Assay Test 90% survival of fish in 100%
coD Not exceed 250 mgll. effluent after 96 hours.

Oil and grease Not exceed 10 myl/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/l.
BOD ; Days 27°C Not exceed 30 mg/l.
COoD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mgl/l.
Fecal Coliform Not exceed 1000 ( MPN/100 ml)
Sr | Water Code (Kilo Ltr per Day) WC : 15.000 WWG : 7.100 Water Source
1 | Domestic Purpose 12.000 7.100 SIDC
2 | Floor / Utensils / Other Washing 3.000 0.000 SIDC

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, process & domestic purposes and data shall be
submitted online through XGN monthly patrak/statements. The unit shall also monitor the treated wastewater flow and
report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line through the link “Periodic Compliances” provided on XGN.

10. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

11. Prohibition of bypass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
Consent No: AWHB-57944, /28
Page: 2
10

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.



Consent Order M.P. Pollution Control Board
- E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

12. CBWTF management shall submit the information on line through the link “Periodic Compliances” provided on XGN
in reference to compliance of consent conditions.

13. Surface drain network must be kept separate & unit shall ensure that under no circumstances drains/pipes carrying waste
water shall be connected to the surface drain.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-
Name of section Capacity Stack Fuel Control equipment installed P.M, HCI, NO2, Hg
height(mtrs) (mg/Nm3), Dioxin &
Furons (ngTEQ/ Nm3)
Incinerator 200 Kg/hr 30 HSD Bag Filter, Multi Cyclone 50, 50,400,0.05, 0.1
D.G. Sets 125 KVA 6 HSD Acoustic enclosure As per MoEF&CC /CPCB
Guidelines
2. Emission Standards
S.No/| Parameter Standards
1 2 3 4
Limiting concentration Sampling duration in minutes unless stated
in mg/Nm? unless stated
1 Particular matter 50 10 or 1 NM?® of sampling volume, which is more
2 Nitrogen Oxides and 400 30 for online sampling or grab sample
NO, expressed as NO,
3 HCI 50 30 or 1 NM® of sample volume, whichever is more
Total Dioxins and 0.1 ng TEQ/NM® 8 hours or 5 NM? of sample volume, which is more
Furans (at 11% O,)
5 Hg and its compounds 0.05 2 hours or 1 NM? of sample volume, which is more

@

Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with the necessary
monitoring facilities as per requirement of monitoring of generation parameters as notified under the Environment
(Protection) Act, 1986 and in accordance with the CPCB guidelines of emission regulation Part-I1.

Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural Gas, Liquefied
Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator.

The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack gaseous emissions
(under optimum capacity of the incinerator) once in three months through a laboratory approved under the Environment
(Protection) Act, 1986 and record of such analysis results shall be maintained and submitted to the prescribed authority. In
case of dioxins and furans, monitoring should be done once in a year.

All monitored values shall be corrected to 11% Oxygen on dry basis.

Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

Incinerators (combustion chambers) shall be operated with such temperature, retention time and turbulence, as to achieve
Total Organic Carbon content in the slag and bottom ashes less than 3% or their loss on ignition shall be less than 5% of
the dry weight.

The occupier or operator of a common bio-medical waste incinerator shall use combustion gas analyzer to measure
CO,, CO and Os.

Consent No:AWHB-57944 /29
This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 3
10



Consent Order M.P. Pollution Control Board
- E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
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3. Ambient air quality at the boundary of the unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pug/m?3 (PM10 pg/m? 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pug/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

4. CBWTF shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The CBWTF shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

6. The CBWTF shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities. All fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be
plugged or sealed or made airtight to avoid the public nuisance.

7. The CBWTF shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

9. CBWTF shall take effective steps for extensive tree plantation within or around the unit premises for general
improvement of environmental conditions and as stated in additional condition

10. CBWTF shall write its name on stack with heat resistant paint.
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

FORM-2
[See rule 6 (2) ]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

1. Number of authorisation and date of issue :
2. Reference of application (No. and date) : COF-1260815, dt: 17/02/2023

3. The Occupier of M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, is
hereby granted an authorisation for generation, collection, reception, storage, transport, disposal of hazardous or other
wastes on the premises situated at- Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist :
Bhind (MP) - 477117

Details of Authorisation

Category of Hazardous Waste Authorised mode of disposal Quantity
(ton/annum)
Wastes or residues containing oil ~ (5.2) Sent to TSDF 0.020-M.T.
Ash from incinerator and flue gas cleaning residue (37.2) Sent to TSDF 3.600-M.T.
Used or Spent Oil ~ (5.1) To be sold to authorized Re-processors/ 0.200-M.T.
Recycler authorized with SPCB.

(1) The authorisation shall be valid for a period up to 29/02/2028.
(2) The authorisation is subject to the following general and specific conditions

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible
impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

9. An application for the renewal of an authorisation shall be made as laid down under these Rules.

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and
Consent No: AWHB-57044
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Climate Change or Central Pollution Control Board from time to time.

11. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific conditions:
1. The CBWTF shall display the information on hazardous waste generated on notice board of size 6> x 4’ (in Hindi
& English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the
plant, including wastewater, air emission and hazardous wastes.
2. Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment and disposal
facility.
3. Facility shall obtain membership of TSDF & submit the same to the Board.

Additional Haz condition:-
1. The CBWTF shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to
the board.
2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned
in the application by the person authorized shall constitute a breach of this authorisation.
3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the
annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th june every year and preferably before
30th April.
4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the
Board online at least annualy.
5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.
6. The authorized person shall inform the name and address of the contact person / occupier responsible for
hazardous waste management.
7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste
(Management and Transboundary Movement) Rule 2016 as amended up to date.
8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately
to the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the
incident and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management
and Transboundary Movement) Rule 2016 as amended upto date.

Packing, Labeling & Transportation of Hazardous wastes :-

(i) The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the
hazardous waste are packaged and labeled, based on the composition in a manner suitable for safe handling, storage
and transport as per the guidelines issued by the Central Pollution Control Board vide - October 2004 & conditions
issues from time to time.

(i) The labeling and packaging shall be easily visible and be able to withstand physical conditions and climate
factors.

(iii)  The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by
the Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this regard.

(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the
occupier shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes to
the transporter.

(v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule 19(1).

(vi) The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case the hazardous wastes is
likely to be transported through any transit State, the occupier shall prepare an additional copy each for intimation to
such State and forward the same to the concerned SPCB before he hands over the hazardous wastes to the
transporter.

(vii) No transporter shall accept hazardous wastes from an occupier for transport unless copies 3 to 7 of the manifest
accompany it.

(viii) The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility along
with the waste consignment.
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FORM 111
(See rule 10)
AUTHORISATION
(Authorisation for operating a facility for collection, reception, treatment, storage, transport
and disposal of biomedical wastes)

1. File number of authorisation and date of issue - COF-1260815, dt: 17/02/2023.

2. M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, an occupier of the CBWTF located at Plot
No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist : Bhind (MP) - 477117 is hereby granted an authorisation for
following activities:

Collection,

Storage,

Packaging

Reception

Transportation

Treatment or processing or conversion
Disposal or destruction

AANENANENENEN

3. M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, an occupier of the CBWTF is hereby
authorized for handling of biomedical waste as per the capacity given below;

(i) Number of beds of HCF: --
(if) Number healthcare facilities covered by CBMWTF: --

(iii) Installed treatment and disposal capacity: -- 200 Kg per hour (Incinerator)
Area or distance covered by CBMWTF: -- Datia & Sheopur Districts are being allotted to this CBWTF.

(iv) Quantity of Biomedical waste handled, treated or disposed: --

Type of Waste Category Quantity permitted for Handling
(Kg/day)

Yellow -- 2000.00

Red -- 550.00

White (Translucent) - 150.00

Blue -- 500.00

3. This authorization shall be in force for a period up to 29/02/2028.

4. This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the rules for the time being
in force under the Environment (Protection) Act, 1986.

Terms & Conditions of Authorization :-

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the prescribed authority.

3. The person authorized shall not rent , lend, sell, transfer or otherwise transport the biomedical wastes without obtaining prior
permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the person authorize
shall constitute a breach of his authorization.

5. Itis duty of the authorize person to take prior permission of the prescribe authority to close down the facility and such other terms
and conditions may be stipulated by the prescribed authority.
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The additional conditions for CBWTF shall be as follows:

1. The grant of this authorization is subject to the terms and conditions granted to the Facility.

2. The occupier of the facility shall operate and maintain CBWTF as per guidelines of Central Pollution Control Board 2016 for
CBWTF. The operational conditions such as temperature, air Feed rate, retention time etc and air pollution control
arrangement of the incinerator shall be ensured as per Schedule-11 of Bio Medical Waste Management Rules, 2016.

3. The person authorized shall ensure that the treated effluent shall conform to the standards prescribed in Schedule - 11 of rules and
submit report to Board on quarter yearly basis. The occupier of the facility shall fully utilize the treated effluent within their premises
for plantation purposes, etc.

4. The occupier of C.B.W.T.F. shall carry out stack emission test of incinerator, incinerator ash test, validation test of autoclave and
applicable parameters of effluent being discharged from the ETP quarter yearly from NABL accredited laboratory and submit the
quarter yearly report to the Board.

5. A separate log book for the operation and maintenance of the incinerator, autoclave, shredder & ETP shall be kept and shall be made
available for inspection any time.

6. The transportation vehicle for carrying the waste to the facility shall be specially designed as per Central Pollution Control Board
(CPCB) guidelines for CBWTF. The vehicle shall also be properly installed GPS, labelled with the related symbols etc. as per rules.

7. The collection and transportation of the BMW the C.B.W.T.F. shall be ensured in accordance with the Rule 7 & 8 of BMW Rules.
Its treatment & disposal shall be as per Schedule-I of Rules2016.

8. The person authorized shall maintain categories wise records of Bio-Medical Waste received, treated & disposed at CBWTF as per
Schedule-1 of the Bio-Medical Waste Management Rules, 2016 and should submit the annual return in Form-1V-A by 30th of June
every year as per the rule 13 to the Head office and Regional office of the Board.

9. The person authorized shall store incineration ash safely and dispose it through TSDF, Pithampur as per guidelines of CPCB.

10. The C.B.W.T.F. operators shall inform about such health care units that are not handling and segregating Bio-Medical Waste
properly and the same shall be communicated to the Board from time to time.

11. The C.B.W.T.F. operator shall establish bar coding and global positioning system for handling of bio-medical waste as per
BMWM Rule, 2016.

12. The C.B.W.T.F. operator shall install and ensure the operation/calibration of CEMS in facility and should ensure connectivity with
SPCB/CPCB server. And also install the PTZ cameras showing ETP, BMW storage area and Stack Emission conditions regarding.

13. The C.B.W.T.F. operator shall display authorization order, Annual report etc. on its website.
14. The C.B.W.T.F. operator shall ensure collection of biomedical waste on holidays also.

15. The C.B.W.T.F. operator shall operate incinerator to achieve the standards for retention time in secondary chamber as per BMWM
Rule, 2016.

16. The person authorized shall maintain good housekeeping, regular cleaning of storage room & sharp pit etc. to avoid odour
nuisance.

17. The Facility shall submit a fresh application for renewal of authorization with requisite fee before 90 days of expiry of this
authorization with compliance report of conditions mentioned in original authorization letter and its subsequent renewal letter.

18. Mercury waste shall not be mixed with BMW, shall be collected, segregated & stored into separate containers and it shall be
disposed off in accordance with provisions of the Hazardous and Other Waste (Management, and Transboundary Movement) Rules,
2016.

19. The occupier of the facility shall ensure that the all CBWTF equipments like incinerator, autoclave, shredder etc shall fulfill all the
requirements of the Bio-medical Waste Management Rules,2016 and the criteria for combustion efficiency, primary and secondary

temperature, emission and effluent quality standards, standards for autoclaves etc shall be compliant with the provisions of the
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Schedule Il of the Rules as well as the guidelines published by Central Pollution Control Board from time to time.

20. The CBWTF Facility shall comply with all the conditions mentioned in EC issued to them by MPSEIAA.

21. CBWTF shall install and maintain “Outdoor HD Industrial grade IP (Internet Protocol) cameras with Pan-Tilt-Zoom (PTZ) feature,
minimum focal length 20X with night vision facility and tamper proof mechanism” at ETP outlets, BMW/hazardous waste storage
sites and chimney of the unit to display all emission sources and effluent discharge points and connect the same with Environment
Surveillance Centre, M.P. Pollution Control Board Bhopal for remote surveillance.

22. The Board reserves all the right to amend/cancel/revoke the condition of this authorization in part or whole as and when deemed
necessary. Facility shall be responsible for any violation of provisions of Bio-Medical Waste Management Rules, 2016 and shall be
liable for prosecution and punishment as per the provisions of Environmental (Protection) Act, 1986.

23. STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.-
The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste.

(a) When operating a gravity flow autoclave, medical waste shall be subjected to:
(i) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an autoclave residence time of not less
than 60 minutes; or
(ii) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time of not less than 45 minutes; or
(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time of not less than 30 minutes.

(b) When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three pre-vacuum pulse to purge the
autoclave of all air. The air removed during the pre-vacuum, cycle should be decontaminated by means of HEPA and activated carbon
filtration, steam treatment, or any other method to prevent release of pathogen. The waste shall be subjected to the following:

(i) a temperature of not less than 121°C and pressure of 15 psi per an autoclave residence time of not less than 45 minutes; or

(ii) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of not less than 30 minutes;

(c) Medical waste shall not be considered as properly treated unless the time, temperature and pressure indicators indicate that the
required time, temperature and pressure were reached during the autoclave process. If for any reasons, time temperature or pressure
indicator indicates that the required temperature, pressure or residence time was not reached, the entire load of medical waste must be
autoclaved again until the proper temperature, pressure and residence time were achieved.

(d) Recording of operational parameters: Each autoclave shall have graphic or computer recording devices which will automatically
and continuously monitor and record dates, time of day, load identification number and operating parameters throughout the entire
length of the autoclave cycle.

(e) Validation test for autoclave: The validation test shall use four biological indicator strips, one shall be used as a control and left at
room temperature, and three shall be placed in the approximate center of three containers with the waste. Personal protective
equipment (gloves, face mask and coveralls) shall be used when opening containers for the purpose of placing the biological
indicators. At least one of the containers with a biological indicator should be placed in the most difficult location for steam to
penetrate, generally the bottom center of the waste pile. The occupier or operator shall conduct this test three consecutive times to
define the minimum operating conditions. The temperature, pressure and residence time at which all biological indicator vials or
strips for three consecutive tests show complete inactivation of the spores shall define the minimum operating conditions for the
autoclave. After determining the minimum temperature, pressure and residence time, the occupier or operator of a common
biomedical waste treatment facility shall conduct this test once in three months and records in this regard shall be maintained.

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is reached can be used to verify
that a specific temperature has been achieved. It may be necessary to use more than one strip over the waste package at different
locations to ensure that the inner content of the package has been adequately autoclaved. The occupier or operator of a common bio
medical waste treatment facility shall conduct Routine test during autoclaving of each batch and records in this regard shall be
maintained.

(7) Spore testing: The autoclave should completely and consistently kill the approved biological indicator at the maximum design
capacity of each autoclave unit. Biological indicator for autoclave shall be Geobacillusstearothermophilus spores using vials or spore
Strips; with at least 1X106 spores. Under no circumstances will an autoclave have minimum operating parameters less than a residence
time of 30 minutes, a temperature less than 121° C or a pressure less than 15 psi. The occupier or operator of a common bio medical
waste treatment and disposal facility shall conduct this test at least once in every week and records in this regard shall be
maintained.
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not to cause any
nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If required.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the

representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges, nor
does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be
made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the production and
shall remain tripped till such time unless the pollution control device/devices are made functional. The record of electricity consumption
for running of pollution control equipment shall be maintained and submitted to the Board every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under the
provisions of BMWM Rules, 2016 or Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separately
and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the environmental
compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st March on or before 30th
September every year to the Board.

9. Industry shall obtain membership of Emergency Response Center of the Board if needed.

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the imposition of
criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

11. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole or in part
during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

12. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and necessary
action will be initiated against the industry.

Additional condition:-

1. CBWTF unit shall submit Dioxin and Furans testing report.

2. CBWTF shall dispose solid and Hazardous generated and stored on the premises as per the relevant rules and their provisions.

3. PP shall treat and dispose the plastic waste as per the Bio-Medical Waste Management Rules, 2016 and comply with the provisions of the

Plastic Waste Management Rules, 2021 during the same.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974, The Air (Prevention & Control of
Pollution) Act,1981, Authorization under Hazardous and other Wastes (Management & Transboundary Movement) Rule, 2016, & Bio-
Medical Waste Management Rules, 2016 is granted to your Facility subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of expiry of this
consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring Bd igetifesupleGbaiReAEnRPCB
of effluent and gaseous emission.
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(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
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Annexure-C8

o _Government of India

Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Madhya Pradesh)

The Proprietor
M/S VNS SOLUTION
240, New Jiwaji Nagar, Thatipur Murar -474011

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadam),

. This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MP/MIS/E5777/2021 dated 25Jan 2022, -The_particulars of the environmental

B oA

clearance granted to the project are as belew. V7 x1)

‘-". ‘.”! i !
. N T
%,
1. EC Identification No. . EC22B032MP 123649
2. File No. =1 863612021
= 3.  Project Type WNew. ™. o,
wnn 4, Category eB1~
LLJ S.  Project/Activity including | = " 7(d) Common hazardous waste
Schedule No. W o trealment, storage and disposal facilities
> 2 " (TSDFs) %
- 6. Name of Project “ Environment Clearance of "Common Bio
o £ Medieal Wasle Treatment Facility
q (CBWTF)" at Plot No. 16 GAA, Village-
Malanpur Ghirongi Nolified Industria
(a Area, Tehsil Bhind, District Bhind of

Madhya Pradesh State
7. Name of Company/Organization  M/S VNS SOLUTION
Location of Project Madhya Pradesh
9. TOR Date 02 Sep 2021

rtuous Environmental Single-Window Hub)
-

(Pro-Active and Responsive Facilitation by Interactive,

s
Eg The project details along with terms and conditions are appended herewith from page
| I H no 2 onwards,
(e-signed)
Shriman Shukla
Date: 17/08/2022 Member Secretary

SEIAA - (Madhya Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

A. Copy of Environmental Clearance(if any) Uploaded in XGN on 27/02/2023 15:04:52 from | P No: 49.36.41.69.
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at the rmation is CORRECT & ACCURATE.
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Ref: Proposal No. SIA/MPIMIS/E5777i2021, Case No B638/2021:Prior Environment
Clearance for Common Bio Medical Waste Treatment Facility (CBWTF) at Plot No. 18
GAA, Village — Malanpur Ghirongi Natified Industrial Area, Tehsil - Bhind, Dist. Bhind
(MP) Total Project Area-4500 sq.m. (1.11 Acres), 1 No. Incinerator of capacity 200
kg/hr (Dry), 1 No. Autoclave of capacity 200 kg/hr, 1 No. Shredder of capacity 200
kgthr each and ETP Capacity — 7 5 KLD (MBBR) by M/s VNS Solution, Smt. Saroj
Sharma, 240, New Jiwaeji Nagar, Thatipur, Dist. Gwalior, MP - 474001

Email:vnssolution10@gmail comEnv, Consultant Shri Arvind Singh, M/s, Amaltas

Enviro Industrial Consultants LLP, Gurugram,

With reference to above the proposal has been appraised as per prescribed procedure &
provisions under the ElA nofification Issued by the Ministry of Environment & Faorests vide
S.0. 1533 (E), dated 14" September 2006 and ts amendment, on the basis of the
mandatory documents enclosed with the application viz., Form -2, PFR and subsequently
submissien of EIA /EMP report, PPT& the additional clarifications furmnished in response to

the observations of the State Expert Appraisal Committee (SEAC) and State Environment
Impact Assessment Authority (SEIAA} constituted by the competent Authority.
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IParticulate ;, ’ _‘éit’&'l',r& - -fﬁj phitifa? &
g;r;;n:{: ntlhe proracfiaf cb‘qw ; Waste Treatmient £ acillty (CBWTF) Mrs. Saroj
) “e=Snarma ofMis NS Selution
Location Plofpo f ﬁ;?ﬁﬁm?lqﬁﬁ'fy,:ehipq.q!.nisumt Bhind (M.P)
Geographical 26‘2U'43.‘0‘2"!§1'; n ‘Eh =
Coordinate 78°16'21,59"E
gfaif:t RailwayGwalior Railway Station — 16.9 km In SW direction.
Nearest Highway WH 82- 1,2 Km (SE
Nearsst Alrpart Gwalior Airport- 5.46 Km in SW direction away from the site

Project capacity v 1 No. Incinerator of capacily 200 kg/hr {Dry)
v 1 No. Autoclave of capacity 200 kg/hr

v 1 No, Shredder of capacity 200 kg/hr each
v ETP Capacity - 7.5 KLD [MBBR)

| Total Land Area 4500 Sg.mt. (1.11 Acre)

[Open Area 809.23 sq.mt.
Green be(t shall be developad In 1138.85
d . . mit.
1Grean Area ;ﬂhPcF_'CE guidalinas hy planting 300 nu:'lqhe:?s é?i?t]iuu; mﬁgl?&
- e Peripheral plantation, Road side plantation, Plant & ETP Area atcﬂ
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Wter Requirsment

Waler Requirement Approximately 5 KLD of water required during
construction of the unit from Private water tankers. Water Demand in
Operational Phase will be 15 KLD,

Source of Water

Water will be met from Madhya Pradesh Industrial Development
Corporation Limited for which PP has obtzined permission

=

':."1_ coljactdhetwa Wy Maturall "I‘EW V. s
diplan PEERENaN s ult?er’pu'r%bse F?f.‘

4

r 1 ] = " = 5 - X — o
Odor manager::ant Urheimitic 3 gl MeasLres propose: -lgrﬁ'jni Nizeand control edor are as
1og i

[Aif Emission To control emissions from incinerators, Ceramic Filter Bag Hou
Management shall be provided. Chimney (30.0 m above ground leve!) will b
provided from the incineration process after Ceramic Filter bag House.
A lean concentration of NaOH Solution and water will be used
neutralize the flue gasses/solutions. For mitigation of impacts of ai
pollution fmm boller, multicyclone and wet scrubber followed by s
height minimum of 30.0 m abave ground level shall be provided,
Waste water Wastewater generated 7.1 KLD from the treatment of biomedica
generation & waste during incineration auloclaving, washing of fioors, vehicle was
management tplasll:rr:-rrn, eic. will be freated in the Effiuent Treatment Plant. Th
realed water would be recycled in the plant to red '
B Wermirbie cy p reduce the amount g
Solid wasle Total 15,0 ka'day solid waste will be
. ] v generated. Qut of which 9,
generation & kg/day_of Bio-getragable waste will be sent 1o solid waste disposa
management sﬁe.\fqu&wﬁ«chpmly of Au 13ved Plastic & rubber etc. wil be san
igc > d E.s.u-thun_-llrra r@icﬁ?}ﬂ will be sent to authorize;
A o om0 treated JN qutaciave. After autoclavin
S [ sharps wi ‘g @ f_F]o ated: ﬁw shall be s -
7|afe =] s iﬁﬁ;ﬁg ,;.--;%E all be sold to recycle
flglierat SnEEh ang ETP siudge Wiy Bs sont
;:;Tj-'f -‘ll nUr 3] :1_'“;' MF}:I ;;,1'3 m- 1‘1 n fﬂ'authcﬁzad TEDF EHE
I fWEEle¥spentea | DG 88t Madhi
| e n e-dii . ._:.;__';___; S:St@?f ﬁ:.?bj;jlnariaa shall be given tq
Storm Watar Profer stdith Water chan ling, shat - ey
rci ;

i tilayout Location of rajnwataw

3 } @ been Hagidad b ,e:ﬂvgf the elevation 5o as ig
e ter shall also be used fo i

. |
J

'F-|]|__. B §

' ﬁ Wole 20 r;%‘cﬂn_g'-_,&ghlélaé.fdonfamm. and storeroom%

1 R

:?oﬁ {elieitns ‘I_qglew% Wwithin 48 hours

5 g Vehicles, .sHgll sed for the collecti
etnsppogtahun Toimegical w;_ . i

» ETP 4 hf!hﬁa fita TSDF site as early as possible.

. Mn:k shall ‘be ed to workers to avoid health issues due g

*_Enough green belt will be developed,

Elactricity/Power
Requirement

v Approx. 42 KVA for operation phase
v Supply source - (MPEB ]
v Back up- DG, Sat of 200 KVA capacities as standby

Man-power

During construction phase, the labours and workers will be hired from
nearby areas, T_atar about 50 persons are proposed to be hired for
plant oparations including officers, skilled and unskilled workers.

| Total project cost

Rs. 205 Lacs

CER

Under CER activities PP has Proposed adapt an Animal and will look
aﬂm: it, afler taking permission from the local forest Authority. Regular
medical health checks up camps in nearhy villagesFunding proposed
for the vill: Atrari (Gurh) under “AganwadiPmtmnAahar'rojna"-\'im

budgetary provision of Rs. 6.0 lakh ]
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Based the Information submitted at Para | to

E::iemn?-:unt Impact Assessment Authority (SEIA

meeting held on 30.07.2022 and decided to accep

meeting held on dated 04,03,2022,

Hence, Prior Environmental ¢

dtd. 14" September 2006 & ite

Treatment Facility (CBWTF

A,V
Industrial Area, Tehsil - Bhind, Dist. Bhing (MP) Total
1 No. Incinerato

r of capacity 200 kg/hr (Dry), 1 No.
Shredder of capacity 200 kg/hr each and ETP Capacity — 7
Solution, Smt. Saro] Sharma, 240, New Jiwaji Nagar, Thatipur, Dist. Gwa
474001subject to the compliance of ons and th
Specific Condition

P.
@ following aq
S @s recommended by SEIAA ﬁac inits meetings, 9 additiong
i~
A. Specific Conditi ended b, 'S

1. The Environmenta]

T
clearanceZer. j tﬂrﬂlkh.%u‘bje‘lfﬁf;\ﬁutcumaafm i
the Hon'ble National Ggs bymgl, Compliance. of il tha
t

v above and others, the Sta
A) considered the ca 1ty el

58 in h
t the reCommendations of 55};3‘375‘:@

& KLD (MBBR) py . o

2L 1he dtections / Jugme et o
=L Iong i
by Hon'ble NGT or othe ?@S Rl E e 'q.gn‘;ig%EP.i Egﬁ oament lssued
This EC will be subject ‘ti =S LaDISHHENt Criteria't ), De'deci {bylheMPPCB
- The entire demand of fr ST 2R hgﬁfg ;
extraction of ground wat

2
3 s
4. Proponent ghall strictly fog ﬁh* it :
]
6

" % 21 here shouig b
105 Ttetia i inci %‘;, to
all other requirements 55 Per CPE pesf o * @1 o o Shreddar ang
- ZLD status shall pe maintain % EtE, 4 3+"L ?‘It i Lj
FDaSed aotivitiesindh, o

Rin censultation wi,
ision of 6.0 |ak h.

+ PP should ensure to im ement thainggo
district admin[atrationf\{jﬂ e panchayatin

7. This environmental gle JIs &2l
facility equlpment.ﬁ faterima g
system. PP shoul fi

line air MOnitoring

d qazu » o 'rqpﬂése management

less than 89, v % g FasuEment should not ba
8. PP tp include cg o fﬂg

ot
reduction of {heir feutpriﬁfm‘wé'
9. PP‘WI" take prior permissiuﬂ?l

i
d guideline of T “P@E}WF l
revised guideline o CPCB-2016 £ P
10. PP shoulg install adequate EEFF'LI' 5 th tfﬁﬁt
. discharge should be Maintained, s o e
- Pracess effiuent/any waste water ghould not be allowed to mix with storm water,
12. Guidelines of CPCB/MPPCE for Bio-Medical Waste Common Hazardous Wastes
Incinerators shall be followed,
13. No landfill site is ajlowag within the CRY
14. Ecosorb (organic and biod
generation areag at regul
lize.

at the site in referenca tg
d disposal of

site,
egradable chemical) ang alumina will be used around odor
ar Intervals for dilution of o

dorant by odor counteraction or

chlorinated bags for handling and storing bio medical
to use pol and plastic bags.
16. All safety‘ Measures will be strictly foll 44 5 i

owed by workers for handling of Bio medical waste
17. Incinerator ghoy|
18. Incinerated ash

rto prevent health hazards. ) )
d be Properly interlocked with venture scrubber to control air pollution.
and ETp sludge shall be djg

Posed at approved TSDF and MU made in
rior to the commencement,
19. Color ¢oding for handling wa

sta be strictly followed as per BMW Rules 2016,
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20. PP should ensure the rain water harvesting by providing of recharging pits. In adgitj
il : . on,
E:’hirec:ﬂd provide recharging trenches. The base of the trenches should be Kachha with

21. PP will install continuous online monitoring System to monitor the emissio s
stack. Periodical air quality monitoring in and around the site shall be carrizd Z?FTI]I::
parameters shall include Dioxin and furan,

22, Proper Parking facility should be provided for employees & transport used for collection
& disposal of waste materials,

23. Necessary provision shall be made for fire fighting facilities within the complex,

24. PP should carryout periodical air quality monitoring in and around the site including
VOC, HC.

25. PP shall ensure to conduct quarterly health check up of werkers working in the plant.

26. PP will construct garland drain of appropriate size and settling tank with stone pitching all
around the plant premises.

27 PP should develop 5 m green belt all along the periphery of the species that are
significant and used for the pollution abatement. Besides this, PP will explore the
possibility to develop dense green belt by planting thick foliage trees.

28 Incineration plants shall be o Pestidn chambers) with such temperature,
retention time and turbulence.: u anjc Carbon (TQC) content in
the slag and bottom sls.ih&;ﬁ;l?;s“tln'l.gl;},a‘i'E‘:"'e:ﬂ“’meiE.J‘n:;"E ﬁ@%iinn is less than 5% of the

s L

o

dry weight of the materjal, v " .o .
29, The proponent should snsufe Al tharpre TF 'sr-‘"lqh _provisions of Hazardous
Wastes (Management, ' it ' gﬁfr%ent} Rules, 2008 including
Uidelir s-{or Common Hazardous

%\

collection and transportétion: dexi
Waste Incineration - 2605 | 2
30. The Leachate from (fie ity

standards before disposal ! 1-;-:? ':. i ). ad . ] h
31. PP should ensure inStallatigh’of of ot elfajc gells(sola ‘Jllgﬁgﬂ for lighting in common
Effici machineres and equipments.

areas, LED light fixtufes ajng,othe 1

yiefhi a
32. The containers should cg raqspp@atjbp injorder to prevent exposure of
public to odors ap P a 5 40 P
;a’atafyufﬁf'ffgate ;

ve

ti s
33. PP should have 8 1:} ; cated'e d,
34. PP should ensure'tfe trgffi o'@ ni-glap;parking fac i%s

% ;!

35. PP should develop@rea L Diimym of 332
iohfmes «envirgpientgl=protection measures and

guidelines with native'spec

38. All the recommendatiors} %anﬂ . ot .
safeguards proposed in the ré'bbrl. mamfsugn ed by project proponent vide
commitments made during dﬂ@m pﬁ!ﬂg?@mmd propased in the EIA report

shall be strictly adhered to in lettef
37. The unit shall strictly comply with CPCB guidelines for setting up the common biomedical

waste treatment facility
B. Speciflc Conditions mmended by SEAC

| Statutory Compliance

. The project proponent shall obtain Consent to Establish (CTE) and Operale (CTD)
under the provisions of Air (Pravention & Contral of FPollution) Act, 1981 and the
Water (Prevention & Control of Pollution) Act, 1974 from the MP Pollution Control
Board/Committee (MPPCB).

ii. Tranaportation and hendling of Bio-medical Wastes shall be as per the Biomedical
Wastes (Management and Handling) Rules, 2016 including the section 120 to 137 of
Central Motor Vehicle Rules, 1989,

iii. Project shall fulfill all the provisions of hazardous Wastes (Management, handling and
Transboundary Movement) Rules, 2016 including collection and transportation design
elc and also guidelines for Common Hazardous Waste Incineration — 2005, issued

5«;{"
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by CPCB Guidelines of CPCB/MPPCB for Bio-medical Waste Commaon Hazardous

Wastes incinerations shall be followed,
iv. Project shall fulfill hall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water/from the competent authority
concerned In case of drawl of suface water required for the project.
All other statutory clearances such as the approvals for storage of diese| from
Chief Controlled of Explosive, Fire Department Civil Aviation Department shall be
obtained, as applicable by project proporent from the respective competant

V.

authorities.

Il.Air quality monitoring and preservation
l.  The project proponent shall install emission monitoring system including Dioxin

and furans to monitor stack emission with respect to standards prescribed in
Environment in Envirenment (Protection) Rules, 1986 and connected to SPCB and

CPCB online servers and calibrate these systems from time to time according to
equipment supplier specification through labs recognized under Environment

(Protection) Act, 1986 or La b lagoratories,
ii.  Periodical air quality m @ iftand-arol ﬂlfi@;{l‘f{ luding VOC, HC shall be

carried oul. ) O B
- B Ry
il.  Incineration pranu@air’ ﬂ}ﬁét{ad%\qgafrﬁ rs) with temperature,
retention time and% ‘-aacht;._if,_ i ﬁ]_,’é’ta_é Organic Carbon (TOC)
consent in the slag An

; sdess than : gﬁ 6‘@13{ loss on ignition is less
than 5% of the dry/wéight als- 4 h %

iv. Adequate air pollution’ Syete %
arrest the gaseolis e E&m fadg’gg -'Ehti linimum 30 meters) to
control parﬂculag emission. § Wi $i5 ¢~ g "'ii
v. Appropriate Air Palluticn’ CgniioEAPE) s};rstéjfﬁ'fé 9’& proyided for fugitive dust
from all vuinerab eg' asY
air pollution de Lc | ch ngwaﬁt’@gj ﬁ
: 5

e

- e, % 3
g’u![gbg provded with the incinerator to

i-.-' ’91 minatory) should

' ( E
be provided fé lidpte issipmstandardsh s 5 £ W
vi  Masking agentgfpn : gé‘@ ‘E?‘:ﬂ"’ g
Il Water quality monilufrﬁw B E‘ 'rfis'l g ’j ':Lt

- almhl e : ‘\llu
i.  The project propcnenb'il] | install=effluent “n‘fnoq%itgﬁg system with respect to

standards prescribed in Eng q (Fbtediioh) Rules, 1986 through labs

recognized under Environment ‘(Protection) Act, 1886 or NABL accredited

laboratories,

Wastewater generated from the facility hall be treated in the ETP and treated

wastewaler shall be request in the APCD connected to the incinerator. The water

quality of treated effluent shall meet the norms prescribed by State Pollution

Control Board. Zero discharge should be maintained,

iil.  Process effluent /any wastewater should not be allowed to mix with storm water.

lv.  Total freshwater use shall not exceed the proposed requirement as provided in the
project details. Prior permission from competent authority shall be obtained for use
of fresh water,

V. Zero discharge treatment system shall be provided. No soil contamination is
anticipated from the proposed project as the land fill facility will have liner system

to arrest any contamination.
vi.  Sewage Treatment Plan shall be provided to treat the wastewater generated from

the project, treated water shall be reused within the project,

XV
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Vi A certificate from the competent authority for discharging treated effluentiunr, sateq
effluents into the Public/sewsr/disposal/drainages systems along with the final
disposal point should be obtained.

Vili.  The leaghale from the facility shall be collected and treated to meet the prescripgy
slandards before disposal

IX.  Magnetic flow meters shall be provided at the inlet and outlet of the ETp & al

X.  Rainwater runoff from hazardous waste storage area sha| be collecteqd and

treated In the effluent treatment plant,
IV Noise monitoring and prevention

i Acoustic enclosure shall be provided to DG set (1x200 kVA) for controlling the
naise pollution. .

il The overall noise levels in and around the plant area shall be kept well within the
standards by Providing noise control asures Including acoustic hoods,
silencers, enclosures etc. PRl r‘%ae_ eneration,

. The ambient noise leve %&uqu;' to the stantlatgs prescribed under E(P)A

Rules, 1986 viz. ?sg A) during Tayiime a5d'7

V Energy Conservation 8

L Provide solar puwgsdg oo
B "‘.

commen areas, s

QdB(A), during nighttime,
NG

1 , Tt
di 1:.?o§su!ar light system for all

ct a iiﬂd maintain the same
4\

4,

regularly. £ &8 |1 L I ég
i Provide LED lighst ifl} @Enﬁa@r s,
VI Waste Managamanl;f ¢ 1 Jp i j
| Incinerated ash $hall BE dispse fatepprovediTSD q?n*,hia'? made in this regard
shall be submitted Sy Plagtathe Conimengepian
- edals F tq% gfathe solid Waste
Managementaﬁule, oo g _?ﬁ o

ii.  The solid wastes
: EY . o i34 Hl LB

; W ‘\m . '.['t”-ﬁf. i

. A ceriificate frd ; é I-a:ﬂmgt:,r__;hg_nd,lm% r_‘qhu ﬁ!clpa'r-x'a!rd waste should
be obtained, irdjeati g, Mg iexisin it c agilies af handling‘and their a uacy
to cater fo the MSWY ge'h3 EZIrar pio tifﬂffk W ,3-"?! o

iv.  Any wastes from &dns i.*uf-'f_:'J'r' olitieh ac lfw‘fq , "elated thereto shall be
managed so as to slrfc(éi. n tadhe.Constfiiction 53 Demoilition Rules, 2016,

v.  Log-books shall be maift i‘ﬁog ispQsa ,&ta’.'l"-'iypas hazardous wastes ang
shall be submitted with the oo hﬂdhlfr:}aﬁ-}.

Vi.  No landfill site is allowad within the CBWTF site. 3

vi  The project proponent shall not stors tha Hazardous Wastes more than the
quantity that has been permitted by the CPCB/SPCB

vii.  The Project propanent shall not store the Hazardous Wastes more than the
quantity that has been permitted by the CPCB/SPCB.

VI Green Balt

I Green belt shall be developed in area as provided in project details, with native
tree green belt shall be developed in an area equal to 33% of the plant area with a
native tree species in accordance with CPCB guidelines,

. The greenbelt shall inter alia covar the entire periphery of the plant. Detalls of
Proposed plantation area as given bejow:

Sr. ' Proposed Plantation area J Plant species Nos.
MNo.

1 J Peripheral plantatien ’ Neem, Ashoka “

] v

s

—

_narm
o R

=y {

T
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2 | Road side plantation ' Neem, AshuL
3 |Plant&ETP Area Jasmine, ~ Swama
Champa, Parial, Bela
ETG,

Total i

VIl Safety, Public hearing, and Human health issues.

I. Feeding of materials/Bio-medical waste should be macharized and
manual feeding is permitted.

il Proper parking facility should be provided for employes & transport used for collact
& disposal of waste materials.

lii. Necessary provision shall be made for fire-fighting facilities within the complex,

iv. Emergency preparedness plan based on the Hazard identification ang R
Assessment (HIRA) and Disaster Management Flan shall be implemented, >

v. Emergency plan shall be drawn in consultation with SPCB/CPGR ang implementeg |
order to minimize the hazards to human health of environment from !

fires, explos;
orfany unplanned sudden or gradual azardous waste or hazarduu?::gg
constituents to air, soil or su nfLICT \f‘“’ i
vi. Provigion shall be made @ 'nu&'mg_n[_cgpg,tru‘u i]1 taBour within the site with

automatic p,

lon

necessary infrastmi!a;g'a fgoiflies sush as, fular csoking, mobile tollets mobile
STP, safe drinking wae¥ gﬂw dfagalhicare, teache'sit. ftbgjgousirg may be in the
form of temporary structures fohE=p10VEd afte theichmpleti n of the project,
vil, Occupational health supie] jf the be Qﬁépﬂamgufarhas.
TR Y

(] ':I“
hsfyes Eas recuring cost and
: t# & project Is 8.50 lakhg

i. The proposed EMP,
out of which the budget f;

Vill EMP& CER = §
Us 5

and Rs. 1.0 lakhs ip._nop?aﬁd forlblidg} Healih Sisafety.
. Under CER followip By ca&t i fies*based o public hearing has
proposed by PR/ Lé wh W Wle 57 g
AN L. .u\ - " SENE/ ) 7.
Sr.No. ty '\ Prop livities % =477 7T "Budget (INR) In
AN e i S L
1 2, NG ERETLs i P T 20

LY

We ore ounho I U ot ooy
i e it Wﬁfmhmgﬁﬂ%

after It, after 1 mESTGR=frari the lacal Yorest
L Autharity, ”ﬂ[@ ess o g £ Q’-

i. The company shall have a well laid dewn efivironmental policy duly approve by the
Board of Directars. The environmental policy should prescribe for standard operating
Ipm_cedums to have proper checks and balances and to during Into focus any
infringements/deviation/violation of the environmental/ forest/ wildlife noms/condition.
The company shall have defined system of reporting infringements/ deviation/
violation of the environmental/ fores/ wildiife narms! conditions and / or shareholders
 stake holders. The copy of the board resclution in this regard shall be submitted to
the MoEF & CC as a part of six-monthly report,

. A separale Environmental Cell both at the oroi
i | project and company h
With qualified personnel shall be Pany head quarter level,

. set up under the control of senor E cuti i
directly to the head of the organization, B
v Action plan for implementing EMP &nd envi ' iti i
a ronmental conditions along with
responsibility matrix of the company shall be rrepared and shall be duly approved by

competent authority. The year wise funds :
measures shal earmarked for environmental protection

be kept in separate account and not to be diverted for any other

>

g
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w' |
Purpase. Year wise progress of implementation of actjgr, plan gk

i
Ministry/Regional Officer along with the Six-monthly Co mpliance Res:n"ﬂnnnad to the
vi. Self-environmental audit shall be conducted annually, Every threg e, _
environmental audit shall be carried out. YRars thiy Party

IX.Miscellaneous

l. - PP shall be responsible for discrepancy (if any) in the gy
PP to SEAC & SEIAA. bmissions Made by the
il.  The copies of the environmental Clearance shal| be s
Proponents to the Head of local bodies, Panchayats ;ﬁ“ﬁsdi by the Project
addition fo the relevant offices of the Government who in noipal Bogi
same for 30 days from the date of receipt,
ii. ~ The project proponent shall upload the status of compli
environment clearance conditions, Including nalsultsmI:-:nnfl:'Irjr?cr;.:iEtE!::ref::lir o Slpulateq
websile and update the same of half-yearly basis. data on (hejr
. The project proponent shall submit six-mon

compliance of the stipulated epyirg conditions on e
ministry of Environment, Wtﬂg@ﬁ% N the websits of the
pnrtal .tsﬁ:rn._-‘—“u 5 gﬁ‘?ﬂbt ﬂl"l'ﬁronmemal cha"aﬂoe

V. The project proponegit‘s a]j, It therenvironife %d]'é
_ . LS Tviron _ ment
1’5’3 cthy *l;_';';%!?nl,lyt_fgl;n?‘“ﬁ:p%-tg o c2ch finania

year in Form-V 8. ef,cb ~Board as prescripeg
WPRUes 1986 55 4 '
_ puton the website L%ai iﬁ"\’fﬁ?ndw subsequentl ang
vi.  The eriteria polluta [ 5 %F‘;‘gﬁ@rjr'hsozhﬁ_ox (ambient levels ag
() dral ‘indi

teeyidipeoncind oy 1 PRAMELErs, ‘indjcated for the p
the company in the pu
vii.  The project proponent

under the Environ p?ﬂ L CH
well as stack eriis %@a
d - 2 I " % L .
E ;vng‘{ ‘ia:pn% rfiear the main gate of
! o 4 |
| %HEQ[CI’I:_LBL';{? qe:g‘s Well as the Ministry, the

4 Y L
:?;;0::‘&1:132@12 sure -.. approvalief the : project by the concemed
ities, cifg fy [2lopment work. and i
operation h‘f‘ %C L:‘ o __ B el Jld EE“ of production

viil.  The project autho ies [ ere .ld:-'t;”é’ﬂ?til"hf onyte
Pollution Ca::r}taf o éw 0 § ?Eﬁerﬁfnent’?n? ; guwade e

. The project propogent al e commitrpént nud recommendation
3 k1 - X 1I-' ] i a
made in the = P epofl, eng Djtment ?_me:.;s,dﬁﬁ %fbtic Hearing and also
that during their presef fion Touthe {per Apprdisa Gg%mfttea.
X. No further expansion of i 'ﬁ%all be carried out within prior

lor iﬁgalf_m.the lapt
E%;;rwar of the Ministry o Eﬂvlﬁzﬁrﬁntil!nf&éts and Climate Change (MoEF &

L= 7

xi. Concea}ing factual data or submission of false/fabricated data may result in
revocqtmn of this environmental clearance and attract action under the provisians
of Environment (Protection) Act, 1088,

X The Ministry may revoke or suspend the clearance, if implementation of any of the
..~ above conditions is not satisfactory. '

¥l The ministry reserves the right to stipulated additional conditions if found
necessary. The Company in a time bound manner shall implement these
conditions. .

Xiv.  The Regional Office of the Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extent full cooperation to the Officer(s) of
the Regional Office by furnishing the requisite dataflnfwrnaﬂom’munitoﬁng report,

XV.  The above conditions shall be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the (Prevention & Control of
Poliution) Act, 1881, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2015 and the Public
Liability Insurance Act, 1881 along with their amendments and Rules any other

A

\'.

i :04: . 49.36.41.69.
Copy of Environmental Clearance(if any) Uploaded in XGN on 27/02/2023 15:04:52 from | P No: 49.36.4

i i LEGAL responsibility
Mo ios O SR 3N US4 < TR (GBS DI LI S50 L ECAL resonsiilty
and undertakesthat the furnished information is CORRECT & u .



T

orders passed by the Hon'ble Supreme Court of India/ High Coy
other Court of Law relating to the submit matter sINGT and any

Standard Conditions:

1. "Consent for Establishment” shall be Obtained from the MPRcE

Water Act and a copy shall be fumnished to the MPSEIAA, be
construction activity at the site.

2. Periodical air quality monitoring in and argung the site shay| p,
parameters shall include Dioxin and furans, " camied o, The

3. The proponent shall comply with the Environmental Slandards notifiad
Environment,  Forest & Climate Change for incinerators g,
technology/guidelines.

4. Incineration plants shall bs Operated (combustion chambers) with s
retention time and turbulencs, so as to achieve Total Drganlcj CanOHUChOIgJ}ETMFE::rE;

Ihe slag and bottom ashes !&%l\han %ﬂt{n@oﬁ;ﬁ:ﬂ lgnition is Jess than 5o, of the

by Ministry of
g with tha

e & A003)
5 Guidelines pubi'ishadﬁ @ Ltion, Contrl¢Bdard from t
common incineration fachlitice d alfg [afe i:i%r?fmpfjé‘m%ﬁ_ézg n " ime fo fime for

/ A"
6. Transportation and hangdi|

Gdiﬂﬁ? “W'Elsrtti'ﬁw"&hail"bfe as per the Bio-medica|

Lrastes (Managementyand:Handifa R8s 2000, Ieluding the section 120
Central Motor Vehicl *F’é‘ E %-“ ® ‘g‘i . Q 0N 128 to 137 of
7. The Leachate from (the fac cled ahdvtreate o meet th
standards before disposal, 4 3 _lﬁ 53 © Prescribed
4 " & fae
8. The proponent shoid}ob a_rng 280 cloal S the Central Groung "
board Authority if req J‘EE-?' , ‘*% T # ater
i ?!' {‘T'"‘&* - ——r g STHY | ¢
9. The applicant {F’-B:I'a_ct opone H:E’f@‘nece?;_ammﬁsj@s forbrevention, contro|
and mitigation cf_?r gl]‘gh}p atamﬂ@i@"éﬁ%ﬁsﬁ?uﬂ dlighand Lang Pollutioy
including solid wa te m % EMent.a £

ASEENtioned BYIRIRT i For -1, Flnal EIA reporis

&0 (EMR) Inicomplia c_eiv.ritﬁ'?t?r o

norms and standards, AR . o .

10. The Regional Office, Mo p|» Bhopal & M PCBshall monitor compliance of the
stipulated conditions. A complét. gt of dbedfibnts including Environment Impact
Assessment Report, Environmental Management Plan, and Environmental Manitoring

Plan as approved by SEAC should be submitted to Regional Office, MoEF, Gol, Bhopal
& MPPCE within six manths,

11. A copy of the environmental clearance shall be submitted by the Project Propanent to
the Heads of the Lacal Bodies (Panchayat and Municipal Bodies), District Collector and
DFO as applicable and responsible for controlling the proposed projects who in tum has
to display the same for 30 days from the dats of receipt.

12. The Project Propenent shall advertise at least in two Jocal newspapers widely
Circulated, ona of which shall bs in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and also at web site of the State Level Environment
Impact Assessment Authority (SEIAA) website at WWw.mpseiaa.nic.in and a copy of the
same shall be forwarded to the Regional Office, MoEF& cC Gol, Bhopal,

and Environment M2&hagermien nico € prescribed statutory

I

tsthe LEGAL responsibility

P g G Vet oI TR "IN BRI AR I e BE T oan0an ™ penet0 of 11

and undertakes that the furnished infor mation is CORREC

i . :04: IP No: 49.36.41.69.
C of Environmental Clearance(if any) Uploaded in XGN on 27/02/2023 15:04:52 from
A. Copy



13. The Project Proponent has to upload only soft copy of half yearly compliance report of
the stipulated prior environmental clearance terms and conditione on 1st Juns and 1st
December of each calendar year on MoEF & CC weh portal .
http:/iwww.environmentclearance.nic.in/ or http:/fiwww.efclearance. nic.in/.

14 The proponent shall upload the status of compliance of the stipulated EC conditions
including results of monitored data on their website and shall update {he same
periodically. It shall simultaneously be sent to the Bnganal Office of MoEF, the
respeclive Zonal Office of CPCE and the SPCB. The criteria of pollutant levels namely:
SPM, RSPM, 802, NOx (ambient levels as well as stack emissions) or critica) sectoral
parameters, indicated for the project shall be monitored and displayed at convenien
location near the main gate of the company in the public domain.

15. Full Cooperation should be extended to the Officers and staff from the Ministry and jts
Regional Office at Bhopal / the CPCB / the SPCB during monitoring of the project.

16. The SEIAA of M.P, reserves the right to add additjgna! gafeguard. measures
subsequently, if found necessary, and to take action including revoking of the

environment clearance under the m?ho the Environmental (Protection) Act,
1986, to ensure effective imp igﬁ:pﬂf I sqgggptﬁ safeguard measures in 3
tirme bound and satisfactonygimian e, TC S

17. The Environmental 01@%}9‘- alffbeya r._f_:, E}ﬁ'@;’:?iﬁgf 5@2) years from the date of _
Issue EC as per EIA NotifieBtioH) leficE &té’@l@am nis.
R .

18.  Any appeal against thie";r _.:jelgara" ;:%;‘sh‘é'%u lie with the Na_l‘ic:nal Green
Tribunal, if necessaryy withir'a & el ?’}'595:&: ; crig‘% ;-fimcier Section 16 of the
National Green Tribuha 20 B v o ! L

& * By g i ﬂ’
.__,;"' T a- E.}.& ) 1 -“_‘.r-"'
Q. VY ..1{,! (Shriman Shukia)
Al i Lh & o W Jﬁ’-ﬁﬁj’lh?r Secretary
Copy 1o:- f" E% Ly P
% Envionment, -Government  of MP,

(1). Principal Sez:r%ry. %
MantralayaVallabh haw f: A
(2). Member Secretary, sﬁ.‘gg Eand| lopm g Madhya Pradesh Pollution
Control Board, ParyavaranPﬂi ar, =5 ra‘G’d!ony-‘Pbo al-462016,
L] - — L L
(3). Memker Secretary, Machya 5&1&@ Pﬁnl.t&:lf’-.@unh*ul Board, ParyavaranParisar, E-5,
Arera Colony, Bhopal-462016. '
(4). The Collector, Distt- Gwalior- M.P..
(5). MP Industrial Development Corporation Ltd. CEDMAP Bhawan,16-A Areara Hills Bhopal
P ;

(6). Director, |.A. Division, Monitoring Cell, MoEF, Gol, Ministry of Environmant & Forest Indira
ParyavaranBhawan, JorBagh Road, New Delhi ~ 110 003

(7). Director (), Regional office of the MOEF, (western R ion), Kendriya Paryavaran
Bhawan, Link Road No. 3, Ravi Shankar Nagar, Bhopal4620 153 ) ya Pary

(8). Guard file.

Yo’

Signature Not, Verified

Digitally signed by Shri Shriman
49.36.41.69 ahUkla s t ’
i i i 27/02/2023 15:04:52 from | P No: 49.36.41.69. lember Secreta
A. Copy of Envwonmgntal Clearance(if any) Uploalijaegllin XGN on Yns ti%? ?gg tsé?:eLE%EJEUE% e g 18??105’2%09:10 .
I ; lE’ éh@ 'I#F Eﬂgﬂ ue - a '
y and unéertakesthat the furnished information is CORRECT & ACCURATE. g
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. Govern g
Mini P ment of India
(Issnl:zgyb()ftsnv'm"ment, Forest and Climate Change
Xutl? State Environment Impact Assessment
ority(SEIAA), Madhya Pradesh)

ENVIRONMENTAI
CLEARANCE

The Proprietor
M/S VNS SOLUTION

240, New Jiwaji Nagar, Thatipur Murar -474011

Subject: o
ect S,:Snt ?g Environmental Clearance (EC) to the proposed Project Activity
erthe provision of EIA Notification 2006-regarding

Sir/Madam,

in res This is in reference to your application for Environmental Clearance (EC)
SIA/MPF;I(\EA?t of project submitted to the SEIAA vide proposal number

I S/65777/2021 dated 25 Jan 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B032MP123649

2. File No. 8636/2021

3. Project Type New

4. Category B1

5. Project/Activity including 7(d) Common hazardous waste
Schedule No. treatment, storage and disposal facilities

(TSDFs)
6. Name of Project Environment Clearance of “Common Bio

Medical Waste Treatment Facility
(CBWTF)” at Plot No. 16 GAA, Village-
Malanpur Ghirongi Notified Industrial
Area, Tehsil Bhind, District Bhind of
Madhya Pradesh State

7. Name of Company/Organization =~ M/S VNS SOLUTION
Location of Project Madhya Pradesh
9. TOR Date 02 Sep 2021

&

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)
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(e-signed)
Shriman Shukla

. 2022 Member Secretary
Bates 1708 SEIAA - (Madhya Pradesh)

: ' vironmental clearance shall be one that has EC identification
,/;/L?rtﬁb?rvg? /lg-gl/?gn generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

A. Copy of Environmental Clearance(if any) Uploaded in XGN on 04/02/2023 22:38:24 from | P No: 49.36.43.147.
B. 142841-Common Bio Medical Waste Treatment Facility (Cbwtf) Of M\s. Vns Solution acceptsthe LEGAL responsibility
and undertakesthat the furnished information is CORRECT & ACCURATE.
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Authorized S§

Annexure-C9

ReSL/PIWMPL/24-25/MLP-1050
18 June 2024

To,

M/s. VNS Solution

240 New Jiwaji Nagar,
Thatipur, Gwalior
Malanpur, Dist.: Bhind
Madhya Pradesh

Kind Attention: Plant Head

Sub: Membership to CHW-TSDF - Pithampur

Dear Sir,

With reference to your agreement dated 18/06,/2024

Sustainability

We thank you for completion formalities of membership and further welcome you as a member of Pithampur
Industrial Waste Management Private Limited for utilizing our Common Hazardous Waste Treatment,
Storage Disposal Facility [CHW-TSDF], to dispose your Hazardous Waste safely & securely.

Your Membership No. is PIWMPL-HzW-MLP-1050

This Membership is valid for 31st March 2025 or until the existence of this facility, whichever is earlier. It
shall be renewed subject to all terms and conditions of our mutual contract in order and fulfilled.

We will now plan the Waste collection activity and keep you inform to enable timely collection as per the

schedules.

We seek your co-operation and assistance to help us meet our common objectives of keeping our Environment

safe and secure.

We once again thank you and assure of our best services and look forward to an environment friendly

relationship.

Please do contact us for any further information and clarification.

Thanking you

Yours truly,
For

1

Pithampur Industrial Waste Mansgems
(A Subsidiary of Re Sustainability Limited)

CIN No. U90000TG2010PTC071919

Registered Office: Site Address:

Level 11B, Aurobindo Galaxy, Plot No 104, Industrai Area, Sector-l,
Hyderabad Knowledge City, Pithampur, District Dhar - 454 775, .
Hitech City Road, Hyderabad-500 081 Madhya Pradesh,

India. India,

Certificate REG No : 23EQKR96 (1SO 9001 : 2015)
Certificate REG No : 23EEKW93 (ISO 14001 : 2015)
Certificate REG No : 23EOKE89 (1SO 45001 : 2018)
T: 7067678811,12,13

E: mbdmpwmp@resustainability.com

piwmpl.cora 9
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‘ HCF Membership No. | ¢
GWL-00002 J ]

w4

COMMON BIO-MEDICAL WASTE THEATMENT FACIL\TY (iNCINEHATOH)

Site/Office Address : 16-GAA, industrial Area, Malanpur, Bhind - 477117
Mob. 06265808944 Email vnssolut!onm@gman com

CERTIE ECATE OF MEMBERSHIP_

Certfcate No.|002/GW-00002 eriificate Issue Date | 11-Dec-2023

This is to certify that VNS SOLUTION has received the Bio Medical Waste
required permission and authorization by the M.P. Pollution Control Board for Operating-
COMMAN BIO*MEDICAL WASTE TREATMENT FACILITY (INCINERATOR)
Authorisation for Collection, - Reception, Transportation, Treatment, Storage & Final Disposal Bio
Medical Waste (Ad agement and Handling) Rules-2018, This Certificate has been to awarded
Name of Director Incharge - DR DHARAMVIR DINKAR
Name of [HSIII' ulic /HOF - LIFE L LONG MULT'uSPECiALlTY HOSPITAL AND EVE CENT Ef\

Institulion/HCF Addiess -INFRONT OF VISHAL MEGA MART THATIPUR 2 GWALIOR 1

—— e

Mo o DE‘J“ ] __J_o_ _ ] Type of Hel - bedded hospital \
| Validity of Certificale - From 11-Dec-2023 To 10-Nov-2024 R
And it is further f,el.nu-,d that the above mentioned Institutions/HCF/Govi/Nan Govt /Hospital/Nursingh
Home/Pathology Labs/Clinic//Dispensiry/Blood Bank/Veterinary Hospital/ULB/Ayurvedic HospitalFAC etc.
has entered in a agreement willt VNS SOLUTION (INCINERATOR) MP for Reception. collection.
Transportation. Storage, Treatment & Final Disposal of the Bio-Medical waste (BMW) generated from the
above institution/HCF 10 apply lor BMW application Renewal of Authorization as per Bio-Medical Waste
(Management & Handling) rules-2018, from M. Pollution Control Board. office cheaf Medical and Health
officer And other Gavernment Uepartment,

g o S
e N
Sy Manager
%ﬁ( ’ VNS SOLUTION

Software By: e-Flanat Infosystem ndia Put. Lid. | +91-?55~40?460?

51



[ HCF Membership No.

L GWL-00124

VNS SOLUTION

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY (INCINERATOR)

Site/Office Address : 16-GAA, (ndustrial Area, Malanpur, Bhind - 477117
Mob. 06265808944, Emalil __vn"ssoiutiomO@Qmaﬂ.com

| CERTIFICATE OF MEMBERSHIP

| Certificate No,’;foos_fe_yvx__-poj_z} " Certificate lssue Date [1_6-Jan-2024" )
This is 0 cortify that VNS SOLUTION has received the Bio Medical Waste
gauired permission and auth_o_rizaiion-b &l -M_,_P, P_t_j_l_lut_ion‘ Caontrol, Board for Operating-
COMMAN BIO-MEDICAL 'W'A::S-TEZTRE-ATMENT FACILITY {INCINERATOR)
Authorisation for Collection, - Reception, T'ran's_;'}cj_""""'_tion,jT_'reatment, Storage & Final Disposal Bio
Medical Waste (Management and Handling) Rul 2018, This Certificate has beento awarded ...

Name of Directorfincharge :- HANEEFBHAI SHAREEL BHA MANIHAR
i Mame of lsli&_ﬁﬁﬁ@ﬂ}HCF ~BISWASH MULTI SPECIALITY HOSPITAL

| Institution/HCF Address -LAXMI VIHAR COLONY NEAR MORNING

o

5._§?'_r§.53§9:{00[’ BADAGAON A—J
@: of beds __50 j Type of HeT - bedded hospital
ii,li_;_iii-.; of Certificale - From 16-Jan-2024 To 15-Jan-2025 J

s it s furtner cerlified that the above mentioned nstitutions/HCF/Govt/Non Govt./Hospital/Nursingh
Home/Pathalogy Labs/Clinic//Dispensary/Blood Bank/Veterinary Hospital/ULB/Ayurvedic Hospital/FAC etc.

prterad 10 4 agreement with VNS SOLUTION (INCINERATOR) MP for Reception, collection,
sportation. Storage. Treatment & Final Disposal of the Bio-Medical waste {BMW) generaled from the
save institution/HGF 10 apply for BMW application Renewal of Authorization as per Bio-Medical Waste
nagement & Handling) rules-2018, from M.P Pollution Control goard. office cheal Medical and Health

- Anc other Government Department. - i
ORERA0) rghe -
I":T.t'ﬂ--"" 13,
Ly Manager
: YNS SOLUTION

erey Sliarst

pastapy o g BRI

e R
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COMMON BIO-MEDICAL WASTE TREATMENT FACILITY (IMCINERATGE,

: Office Address : 240+*New Jiwa]l Nagar, Thatlpur, Gwalior (M.P)- N
VNS SOLUTION 474011Mob. 9752394953, Email: vnssolution10@gmail.com et
, S—— TR AnneyxWhe - ‘& 8 _
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VNS SOLUTION

COMMON BIO-MEDICAL WASTEL TREATMENT | ac
Office Address - 240:New Jlwa]l Nagar, Thallpur, Gwalior (M.P)-
474011Mob, 9752394953, Email vnssolution 10@ gmail.com

VNS SOLUTION

e

g 2023 % mw Reiw 09 Rt 2023 21 fday 2023,12 soRa 2023, 10 Rapa
2023 W o R ¥ ammfRw e g dwew ot g s R @ o
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IN THE HIGH COURT OF MADHYA PRADESH
AT GWALIOR
BEFORE
HON'BLE SHRI JUSTICE MILIND RAMESH PHADKE
& -
HON'BLE SHRI JUSTICE AMAR NATH (KESHARWANI)
ON THE 15th OF DECEMBER, 2023
WRIT PETITION No. 30750 0£2023
BETWEEN:-
M/S VNS SOLUTION, PLOT NO. 16, GAA, MALANPUR,
GHIRONGI NOTIFIED INDUSTRIAL AREA, BHIND, M.P.
THROUGH ITS PROPRIETOR SMT. SAROJ SHARMA AGE
70 YEAR R/O 240 NEW JIWAJI NAGAR THATIPUR
GWALIOR (MADHYA PRADESH)
..PETITIONER
(BY SHRIAJAY SHARMA - ADVOCATE )
AND
. THE STATE OF MADHYA PRADESH THROUGH
PRINCIPAL SECRETARY DEPARTMENT OF
INDUSTRICAL POLICY AND INVESTMENT
PROMOTION, D WINGH FIRST FLOOR
VINDYANCHAL BHAVAN BHOPAL (MADHYA
PRADESH)
2. MADHYA PRADESH STATE ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY (SEIAA), THR.
MEMBER SECRETARY E-5, ARERA COLONY,
PARYAVARAN ~PARISAR, BHOPAL (MADHYA
PRADESH)
3. MADHYA PRADESH STATE POLLUTION
CONTROL BOARD, THROUGH MEMBER
SECRETARY E-5, ARERA COLONY, PARYAVAR AN
PARISAR, BHOPAL (MADHYA PRADESH)
(RESPONDENT/STATE BY SHRI MPS RAGHUV Anrcerr oo RESPONDENTS
ADVOCATE GENERAL ) SMGHUVANSHI-ADD!TONAL
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Ramesh Phadke passed the Sollowing.:

QORDER
The present petition under Article 226 of the Constitution of [ndia

has

been preferred seeking following reliefs:-

I. That, the respondents no. 3 may be directed 10 allow the petitioner

for collecting bio medical waste in Gwalior districi for excess beds.

2. Any other relief deemed fit and expedient in the Jacts of the case may

also be granted to the petitioner.

At the outset learned Counsel for the petitioner submits that with regard

to relief which has been claimed a representation Annexure P/1 dated

09.09.2023 is pending before respondent no. 3. Therefore, a limited prayer has

been made by Counsel for petitioner that respondent no.3 may kindly be

as

directed to decide the representation Annexure P/1 filed by the petitioner,
the respondent authorities are-'sittihg tight over the matter and had not decided
the representation till date. Therefore, if directions are issued to the respondent

authorities to decide the same, the grievance of the petitioner would be
redressed.

Percontra, learned Government Advocate has no objection if such
directions are issued to the respondents authorities for deciding the
representation.

Looking to the innocuous prayer made by the counsel for the petitioner,
the petition is disposed of with the direction to respondent no. 3 to decide the
representation Annexure P/1 filed by the petitioner as expeditiously as possible
preferably within a period of six weeks from the date of receipt of certified
copy of the order.

-4,....-_29"---
ot 1 Toa e

U2 o o With the aforesaid, the petition stands disposed of
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IN THE HIGH COURT OF MADHYA PRADESH. BENCH AT GWALLO |
. WP-30750-2023 ( DISPOSED )

pLICANT DETAILS:

¥ ﬂjphcamn ot 1%96’;-2_-029—._._ Applicant Name: ROHIT SHRIVASTAVA d___Tj_'EEj__E_EI}__"?_S_?_____
; DETAIL_fé% = RDIRNEY

ner |

retitioner

M/S VNS SOLUTION , THROUGH ITS PROPRIETOR SMT. SAROJ SHARMA AGE 70 |
YEAR , R/o0 R/0O 240 NEW JIWATI NAGAR THATIPUR GWALIOR, District- f
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8-4-2024 (Thursday)
Short Minutes of meeting

Dear members of MPNHOA,
Gwalior

_ The Executive Board Meeting of

 MPNHOA Gwalior was held on,

| 1220238 (Thursday), at Jiwaji
Club

1. Memorandum to be
prepared for reduction of
garbage fees on following
points — (Dr Nitin jain)

~a)Feesto reduced rationally
_ b) Multiple registry issue

: 2. Security Services
 a)Ensurethe Collection of
~ charges by majority of members
by 29/02/2024
b) Selection of services provider
to be done after inviting fresh
~ guotations. ( after majorlty of

ttps:/ff4mail.rediff.com/ajaxpris m/doc2html?actualname=NHA_short_mitting_dated_8& 4.2024 20240404_0001.pdféfile name=1712228164.5.60817. 2@ 1



c) Security services will be
orovided ONLY to the members
who have paid in advance for the
same.

d) Services will start ONLY after

~ collection of fees.

3. Bio Medical waste collection
- A new service provider
“VNS solution™ has given
following rates for members
of MPNHOA. Memorandum
for allowing nursing homes
to tie up with VNS solution to
be given to collector and
commissioner.

 ; a) Bio Medical waste collection

 charges @ Rs. 6.50/- per Bed at
~ 70% occupancy

_ b) Software fees- free of cost
 ¢) Barcode:- Black & White - @ Rs

1/-. Colour - @ Rs 1.50/-

d) Further negotiated offer letter
. to bereceived.

hitps://ff4mail.rediff. com/ajaxprism/doc2htmi?actualname=NHA_short_mitting_dated_8.4.2024_20240404_0001.pdf&file_name=1712228164.5.60817 ...
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AM NHA_short_mitting_dated_8.4.2024_20240404_0001 .pdf_

Sas

4. Bhattnagar Trading
Corporation - for Ol
collection @ Rs. 8000/-
for Bio Medical Waste
registration with pollution
control board.

5. Membership dues
. Members with unpaid due to pay
within 15 days from today or their
-~ membership will seize. List of
unpaid members attached.

6. Account details of New Year
dinner accepted. Thanks
to following members for
sponsoring the Pre-dinner
fellowship
- Dr SR Agrawal, Dr Rahul Agrawal
- Dr ASBhalla
 DrCPBansal
- Dr Deepak Agrawal

7.Rs. 42,000/- received from Dr.

hitps://f4mail.rediff.com/ajaxprism/doc2html?actualname=NHA_short_mitting_dated_8.4.2024_20240404_0001.pdf&file_name=1712228164.5.60817 ... &83
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forafda v ¥ wdihoror @w@r ygworRleh égramaﬁ & weuenr wver, ferew ud
scastar & fraiRa e fer ao suaa @, 3umia forema @ ufier 3 g
Taa g forema & Ryfy & uere wwen Juifes sifermbar @)

3. ug R, vafmor (Rew) sfdfermer, 1986 & sigefa smgfea Sl ffeser sl
vageT BRe 2016 @ siddld U sruare wikfar g sl S fafsear amfue
ST WY A IRl B B suRnet B wEye eg &g F wiftew we @,
I w1 AoflaR gYEBleIoT el UY SGd ASwgduns @ deel d o
frftsea 3rufdret @1 feruerer wwem Jafers aiferariar 2|

4. uE 5, @€ & oo (gewur Rrarer ggr fordson) aftferaer, 1974 @ ara 33w o
arg (gguer feramor @y fersior) aifdferaer, 1981 @ gwr 31 B sl denfaw
forder o e @t afdat o wrE B
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s uz F5, TS FR SRUAIA W AT oI (vgwor frawor e fersn) arferferre,
1o74 @ g 25 Ud arg (ewoer ferarer @er feredson) afiforerer, 1981 @ &I 21
3 aigefa ordATer @1 JAeR @ F FeHAT e SRR swfdre weere ferd,
2016%3@3&%%%@%@?%%@%

¢z T5, Rerie 24/03/2024 W S B el F anus eifest @ ferdlar Rt
5| Rrfteror Rew EMdes Farferd oram ordT | Rrfteror uz Rreer Rafa M oredh-
o1 EfTee CMHO wrfer & tofige 31 frflerr & <t gifyqee 3 29 a8 wmud
Ty 3T |
6.2 ﬁﬁqﬁﬁa@ﬁm%mégé&ﬁm&ﬁaﬁzmmaﬂ ot orft @
R o @ Afews Tw A BT S WA AT
6.3 efueer & o Rifsen smfdnet @ feroarea @1 Reté Iuerey et OrT AT
6.4%W%WM@$W$WWW?§U@TQE

Hfegdu X Oy oRfE ¥ wemar W w@ W@ ok W e

Aregere ¥ HeTgaT Ul o or$ R o @ saferer B g Ja Rfrair smfire
& Prgem & o witga @t B

v o B, A% gRT oMY ¥Eem OF ®.1121 Reis 03/04/2024 & uRtew o elfeuce
mm%ﬁmﬁémwaﬁ%&mm%

sw gt & 9 @ g8 Yeiiaa & o ® 6 amud g oer (wEmur ferdmeeT
e Rz aftferEe 1974 T IF (srgmor feramor T foreisron) srfiferas 1981F greersil
& arelg a8 ¥ ey wd o fafde arofdrs gdee frae 2016 @ UTEETE! @ aierate
ot U feu R efdges @ daree foear o 2@ 2| eRues ¥ IeUee of@ el
TSt @ safrr P 3g @8 Ew wiiga AdeTEce® & weme A foroee wwl wRE
o7 2&1 ¥ aar < o B IuER g Sed/eEdd & wqem e @ ort B foraw e
etz o o e @ ofefiz g e @ arsror T 3 ofel (ogwoer ferareor der freisron)
s, 1974 # g 33% U4 g (FEIT forareor aepr ferersron) afeiferera, 1981 W W
21 @ aicela S B U oftRrEl @ TR B g Rrgeeae Rrder st Rl o B

1.%%3@@@2&%?{&5@&3@%@%&
o wr B Wt femer erefies @ wea fagd/eer Ve s gfaemd aenTet
qarg X Rraa @2 < |

5. 7 5 Efedies & g & 99 TP Srarerer Wt st fear S webarl ofel A s
Buee grRi-

o AF ¥ Fuwe B FeHA vd o Riftear smfdre uweE By 2016 3l
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£-A - ropcb-gwalior@mp.gov.in, romppeb_gwalior@rediffmail.com Ph. 0751-2472020
feerres

FaE A AmfiEea2023

ufer

ifereerar,
A Bl FEROaRE aRued,
yoradt AN oder B uwy, AEE WIB, TOYR,

iR (1.0.)
HI. 8878820099
g-HeT : kalyanihospital2022@gmail.com
Rryer:- oret (wgwer Rrameer aen Rresron) aiftfem®, 1974 @ awr 33% wd Ay (vewor ferare
aer Rreon) sfifaa 1981 3 O 31% B asq BRI Fdlew d R B Fay o

J Jger & o

o~
TeTl

ferder |
Tesl- 1. T TRl B FAT U B, 2192 R 08/08/2023
&y wrfaa, @y, wewer e &6, safear grr e e

7 B, W1 W uguwor Rt @€ @ orea wer (wguor fardrer e feredson) siftferery,
1974 & €T 4 B 3qola gam B WE I Iaw SMUerId & Areg-A1 aqrg (GFguT

e
1.

Rrareor aer Bron) sfdferrer, 1981 o vafawor (Fvemor) afdferrst 1986 & Sieold
HHET IaEnIl &t off Rrdeer fear ow zer 21

2. ug B, o (wewor Rrawor @er frimon) siftferaer, 1974 wer aryg (ggwor ferawor @ar
Rreon) sftfRrw, 1981 @ 3iRfd v @O B g w@ B @ dar ary
Tawet @ Iowela B T URwY Remer @ ¥ wewld e e, Fefd @ ferafd

&9 A adielewor ween weueRie woensit @ e @wEr, g vd FEAG @l

Rrefe s Ao as Iua o, 3Ty fremg o uRer 3 Swier wad e

forema @ Refy o uee wen ddife siferartar 21
75 fs, wafaor (geem) afdfiem, 1986 @ sigofa afigfa S Rfdserm srufine
e BRI 2016 & aigly y@w sruare/aRf e sane o Rifeen st

TeqeE e AT Wl @B S IURG & ydes &g W6 A WhHBR WE S,

3Rt @ o ggElleRe weer T aifvga Adesdivs & wew A 89

Riftrear amfdnet @ Rruerar wven duifere aiferartar 21

4.  ug fp, 9% @ o (weuur fraror @yr ferbon) sfEfr@E, 1974 @ awr 33 e
arg (wguor Rrawrer agr ferdson) siftferar, 1981 #F gRr 31F B aigela dafrs

Rrder ot weat @ efemal o wra 21
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Hflerydius & e & Ruew ad s o @ ¥ agr st @ sefe wu
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81 o ot (Wgwor Rrameer @ frisor) afyfrere 1974 & U1 33% TT Ay (gguor
forareor qor forefrer) aiftferasr 1081 @ OwT 317 @ qEq W oREEt @ suhm
B gu Fereemam forder o B o 2
(1) @& & suare @ duree acee de &Y @ar omy

(2) =z & Jdfta Ramer sruara @ yee faga/ser e aor s Rt e
aopla uHTT A freiRa we oF

(3) T& & arware & gt O qa 9% Jumerer U @@l Rear o I oW aw e
AP GRT AT A Farow B TR wd Sa Rfver Rt gdee BrEer 2016
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fereror) aifefrrer 1981 @ g 37 B simdla JuRes wdad @ oot R sETEER
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Hegveel wgwor forisor a@d @ el @
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sice .
4. 7% Rifver wd wre e, ot ot siv Jmend R o o ¥ R
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3 Bried @ JgFa e e
5. 3w TR uliers foror, saiferr @ ot e Wy e o R 5 g saw
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e faga e deere v A fdwftd we, & o el 3 s eriem @
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Online Continuous Emission Monitoring System Report

Central Pollution Control Board

Annexure-C17

é —= %

cpch

Report Type: Single Industry Single

Station Report

State: Madhya Pradesh

Category: Biomedical Waste Incinerator

Industry | Addre_sa'-"?)l: ';I'!g't';ttf;:'g"  Parameters | PericdFrom | oo iod To : 'A:::t'::_g:}g SQUIREREon
Plot No. 16
GAA,
Malanpur
Ghirongi
Notified PM, Sec.
Industrial Area, ; Temp, CO,
Ig:)slu::: Bhind - Stackil)r:cmera PRIMARY 05-33{-020024 05-;;!-529024 5 bt Average/Mean
477117, DIST : TEMPERATU : :
Bhind, RE, CO2
Malanpur,
Madhya
Pradesh-
477177
Alert Thresholds
Station Tl Parameter | Min Max
Stack_Incinerator PM N/A 50 mg/Nm?
Stack_Incinerator Sec. Temp N/A 1050 ?C
Stack_Incinerator PRIMARY TEMPERATURE N/A 800 7C
Chart
1000 | O 800 - —
5 1 s0{w 354
1w 700 4
5 g 3012
419 7501= 4018 ™
S g |§s00iz 2
~ 2|5 500183012 4008 207
0wl = @ = 154
Uz-g 820,._300-2
L@ 250, Ezoo-llﬁ
e S 100 5 1
&
08:00 10:00 12:00 14:00 16:00 18:00 20:00
Date
- PM (mg/Nm?3) -@ PRIMARY TEMPERATURE (°C) CO (mg/Nm?3) Sec. Temp (°C) -= CO2 (%)
Report Data
PRIMARY
Datetime PM (mg/Nm?) TEMPERATURE CO (mg/Nm?) Sec. Temp (°C) CO2 (%)
(°C)
05-Jul-2024
08:15:00:000 37.3 61.1 53.8 136.7 48
05-Jul-2024
08:30:00:000 37.9 288.2 58.9 614.3 5.3
05-Jul<2624 08: 36.9 599.7 58.5 579.8 45

Report generated from (http://cpcbridms.nic.in)

Respond at cems.cpcb@nic.in 011-43102296 or 43102300.

17-Jul-2024 17:49
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PRIMARY

Datetime ' PM (mg/Nm?) : ‘TEMPE%ATURE A-éo(m'gﬁ@*)-
w0000 e —
oogf;Jsggg%ztfo 37.0 759.8 56.3 757.5 53
0095:5:;53?020% 370 774.6 55.8 794.0 5.0
0095::4"5%5?02040 37.0 758.5 57.4 7776 5.2
1%5:(_5]0[1::)-390250 38.2 7853 57.5 781.4 5.0
1005:::J5Lfg(2)?02§o 36.3 802.6 55.0 808.3 5.0
1005:5J0L:gg?02;o 39.1 775.6 54.0 780.1 5.3
1%5:5[;:53902;0 36.4 816.6 58.2 795.8 49
1015:30“:33?02040 374 835.2 55.4 1013.5 5.1
1015:q1J5u:163?02;o 40.6 811.4 49.3 991.0 5.1
1015:-3J0u:163?02§0 36.8 807.3 52.9 1009.2 4.9
1015?5%3902040 36.8 812.1 53.6 1007.1 49
102§6Jou:|6§?0204o 35.9 811.0 57.4 1009.2 47
1025:_1J5U:I6§%2;o 37.1 807.4 56.4 1007.8 5.2
1025:;0%3?02;0 356 8103 54.2 1012.5 5.2
10253;5%5%2;0 37.4 808.0 56.1 1012.1 5.4
103%%“:35%20% 37.9 808.5 58.6 1010.7 52
1035:_1J5LJ:E§%2040 36.2 808.1° 536 1012.1 477/
1035:510‘]:53%2;0 37.0 810.7 56.3 1010.0 55
1045:5%3%250 3.7 799.5 50.9 987.7 48
1%?&%23%?0?0 35.6 740.2 58.6 933.9 4.2
105{?;0[{'63;002040 38.7 612.6 53.3 809.5 44
15:16:001000 e 455.0 59.1 642.5 49
1055:;(;'(5390?0 39.1 311.0 53.8 4333 5.0
1055:;1J5L$(2)232;0 36.5 214.4 50.6 3196 5.2
1065:E)Jou;g§:00204o 36.5 212.3 53.8 320.8 46
1%?5%53%% 38.0 215.2 57.9 316.6 4.2
106?0%3902040 38.1 2135 54.7 318.7 5.1
1065:;1‘15%3%2;0 37.7 213.1 53.4 318.6 5.0

Report generated from (http://cpcbrtdms.nic.in).

Respond at cems.cpcb@nic.in 011-43102296 or 43102300,

17-Jul-2024 17:49
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b e S

05-Jul-2024
17:00:00:000
05-Jul-2024
17:15:00:000
05-Jul-2024
17:30:00:000
05-Jul-2024
18:00:00:000
05-Jul-2024
18:15:00:000

05-Jul-2024
18:30:00:000
05-Jul-2024
19:30:00:000
05-Jul-2024
19:45:00:000
05-Jul-2024
20:00:00:000
05-Jul-2024
20:15:00:000
05-Jul-2024
20:30:00:000

05-Jul-2024
20:45:00:000

36.9

36.9

37.2

38.1

39.1

39.0

37.0

39.8

36.0

39.3

213.8

212.7

212.8

2121

210.3

213.7

2125

212.7

2141

2141

215.2

546

52.3

56.0

53.9

55.8

56.7

57.9

54.4

53.7

57.2

53.6

52.1

317.7

319.9

317.3

319.4

318.5

319.0

319.0

317.6

320.6

316.3

318.6

320.3

4.9

52

5.0

54

5.6

4.8

5.0

48

4.5

5.0

4.6

Report generated from (http://cpcbrtdms. nic.in).

Respond at cems.cpcb@nic.in 011-43102296 or 43102300,

17-Jul-2024 17:49
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Annexure-C18
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TeT I MADHYA PRADESH

AGREEMENT FOR PROVIDING ALTERNATIVE ARRANGEMENT FOR TREATMENT &
DISPOSAL OF BIO-MEDICAL WASTE

Terms and Conditions forAIternativeArrangement for Treatment & Disposal (T&D)
of BIO MEDICAL WASTE” (BMW)" Between (1st Party) M/s J.K. MEDICAL WASTE

ATTESTED )
Terms & Conditions -
RAVINDRA Ay Ak T. That there is mutual agreement between

1st Party & 2nd Party for T&D of Segregated
NOTARY BMW and Alternative on payment basis.
GWALIOR (M.p)

. y breakdown, main
@ @E@ M}vent resulting on'No Operation of an

Treatment Facility (CBWTF) of eith
¢ 2 023 used for benefit of both parties and

tenance, temporary shutdown or in the
y Machinery of the Common Bio-Medical Waste
er Party. This alternative arrangement can be
compliance of the relevant rules.
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4 That BMW should be handed over in properly packed, sealed labeled Property

segregated in color coded non chlorinated poly begs as per BMW Rules and delivered at
CBWTS for Final Disposal

5 That about 500 kgs/day of BMW shall be sent to the other party for T&D.

6 That the party carrying out T&D of other party's BMW Shall provide a certificate of

treatment & disposal of BIO Medical Waste through its CBWTF.

7 That 24 hours prior written information will have no be given by the party who wishes
to get its BMW Treated & Disposed

8. Off Through the other party so that proper and prior arrangements can be made by
the service Provider Party.

ACCEPTEDBY: ACCEPTED BY

Party 1 Party 2

Ws JK. Medical Waste Management System VNS SOLUTION

PlantAdd : 55/5 G Godhan, Tehsil Chanderi 16,GAA MALANPUR DISTT

Distt Ashok Nagar (M.P.)H.0. 208 Vaibhav BHIND (M.P.).

==

Seal & Signature

Dated : 09-12-2023

ATTESTED
Rm:o%é?‘

NOTARY
"GWALIOR (M.P.)

- 9 DEC OB
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